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(See Rule 42) 

Ii The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 

APPLICATION NO. 	 ) C' 	OF 199 

t(s) 	 2 

dent(s) 

for App1iát(s) 
 

tè for Respondent(s) 	c.. 

Jr 

Order of the Tribuna' 

Present: Hon sble Mr.Justice 

Baruah, Vice-Chairman. 

Heard Mr.M.Chanda learned counsel 

for the applicant and Mr.A.'eb Roy, 

Sr,C.G.S.C. for the respondents. 

Application isádmit, d. Issue 

notice on the respdndents by registered 

post. Returnable by 4 weeks. List on 

10.3.2000 for orders. 

Pendency of this application shall 

not be a. bar for the respondents, to 

grant relief regarding C1O±H, 

Vjce-Chajrrran 

the Regstry 
	

Date 

i122OO 

lm 
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Notes of the Registry 	
the Tribunal 

(3 .. 

IC 

Two weeks time á11owed for 

filing of written statement on the 

payer of Nr A. Deb Roy, learned Sr. --

C.G.S.C. List on 24.3.00. 

Nember(J) 

On the prayer of Mr A.Deb Roy, 

learned Sr.C.G.S.0 two weeks k* further 
time a1iod for filing written state-
ment. 

List on 7 .4.2000 for written 
statement and further orders. 

Or 
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LW) 

1.4.00 
i1r. N.Chanda, learneci Counsel 

or the applicants prays that thename of 

he applicant No. 26 - Wanphrang Dingdoh, 

ay be_ deleted from the list of 
as 	he has expired. Prayer 

iloweci. 	Office 	to 	take 	necessary 
Ct i:on. 

Nr. •A.Deb Roy, 	learned 	Sr. 
G.S.C. prays tor further time to 

4ubmit written 	eult 	List on 

1 .5.2000 for written statement and 
urther orders. 

Nember 

rd H. 
I.. 

	

' 	1 3.5.2004 	Written Statement has been filed. 

Z/
A 	

List the case On 22.5.2000 for 

	

AVLJ 	' 	 hearing. 	. 
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- Date 

3.6.00 

Sm 

Order of the Tribirna 

present : The Hon ble Shri D.C.Verma, 
Judiciaa Member. 

On the prayer of kk. Shri M.Chanda, 

learned counsel for the applicant the 

case is adjourned to 9.6.00. Mr A.Deb 

Roy,learned Addl.C.G.S.0 is present for 

the respondents. 

k- 
Membe r ( 

16.6.00 Present : The Hon'ble Shri D.X.C.Verma, 
Judicial Member. 

AS per order recorded separately, 

the O.A. is allowed. No order as to cost 

Mernk 
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CENTRAL ADMINISTR].TIvE TRIBUNAL 
GUWAHATI BENCH. 

O•A/. No. 34/2000 of 

DATE OF DEC IS ION . • 

Sri Subhash Chandra Deb & 660rs. 	
PETITIONER(S) 

Mr. M. Chanda 
ADV(rATE FOR TFfl 
PETITIONER(S) 

VERSUS - 

Union of India & Ors. 	
RSPONDENT(5) 

Mr. A. Deb Roy, Sr. C.G.S.C. 	 JJVOCATE FOR THE 
RESPONDENTS 

THE HON'BLE SHRI D.C.VERMA, MEMBER (J); 

THE HON'BLE 

1. Whether Reporters of local papers maybe allowed to seethe 
judgment ? 

.2.Tb be referred to the Reporter or not ? 

Whether their ordships wish to see the tair copy Of the 
judgment ? 

Whether the judgment is to be circulated tO the o;her Benches? 

Judgment delivered by Hontble Sri D.C.Verma, MeMr(J). 

j 
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	 CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 34 of 2000. 

Date of decision : This the tt day of June, 2000. 

Hon'ble Sri D.C.Verma, Member(J). 

Shri Subhas Chandra Deb & 65 Ors. 
All the applicants are working 
under Garrison Engineer, Umroi 
Cantonment, Military Engineering 
Services, Umroi, 
Meghalaya 	 . . . .Applicants 

By Advocate Mr. M.Chanda. 

-versus- 

l. 	Union of India 
through the Secretary to the 
Government of India, Minstry 
of Defence, New Delhi. 

The Headquarter Chief Engineer, 
Eastern Command, Fort William, 
Calcutta. 

The Controller of Defence Accounts, 
Narengi, 
Guwahati.. 

The Army Headquarter Engineer-
in-Chief's Branch, Kashmir House, 
DHQ, P.O. New Delhi 
New Delhi-llO011. 

The Garrison Engineer(P), 
Umroi, 
Umroi Cantonment, Borpani, 

shillong-793003 	 .Responderits 

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

ORDER 

D.C.VERMA, MEMBER(J). 

All the 66 applicants of the present OA are working 

under the Garrison Engineer, Umroi Cantonment in different 

capacities namely, Electrician, Fitter General 

Mechanics/Motor Pump Attendant, Fitter Pipe Carpenter, 

Mason Valveman, Painter, Blacksmith, Hammerman, Upholster, 

CAn Waiver, Mazdoor, Mate, Safaiwala, Chowkidar, Peon 

Duftry, L.D.C., U.D.C. and Steno etc. in the grade of 

Contd. 
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Group C and D employees. The applicants have claimed House 

Rent Allowance (for short HRA) at the rate of B-2 cities 

which is applicable at Shillong, with effect from May 1991. 

2. The applicants' case is that earlier they were getting 

BRA as admissible to the employees residing at Shillong and 

they had been drawing HRA at the same rate from 1987 to 

April 1991. However in May 1991 the said HRA was stopped. 

Consequently the applicants filed O.A.No.79 of 1997. The 

said O.A. was decided by this Tribunal on 4.3.1998. The 

Tribunal observed as below: 

"This is a matter long pending since 1991 and it 
cannot be allowed to linger on in this manner. 
The respondents, particularly the Army 
Headquarters, Engineer-in-Chief's Branch, New 
Delhi, are therefore directed to make final 
decision on the claim of the applicants after 
consideration of the relevant facts and rules 
with regard to the payment of HRA to the 
applicants at the rate applicable to Shiliong. 
They shall issue a speaking order in the matter 
within 3 months from date of their receipt of 
this order. The applicants are at liberty to 
contest the decision of the respondentsif they 
are aggrieved with it. 

The application is disposed of. No order as 
to costs." 

	

3. 	The learned counsel for the applicants has submitted 

that HRA is admissible to places which are within 8 

kilometres of municipal limit of classified cites, but which 

are not- included within Urban Agglomeration of any city. The 

requirement for this 8 kilometres certificate is as per the 

clarification 3 given at page 11 of the "Swamy's Compilation 

of F.R.S.R. Part-V of the HRA and CCA" and in O.M.No.21011/ 

19/88-E-II.B dated 22.9.1989 (Annexure 9 to the O.A.). It 

provides that in all cases where the Collector certified 

that the area in question depends for its essential supplies 

on the qualifying city even though there may be another 

municipal area within the 8 kilometres radius, Government 

would consider on merits whether grant of House Rent 

Allowance in such case would be justified. Clarification 3 

provides that the required certificateLto be obtained from 

the...... 

I 
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the Collector of a District for the purpose of grant of 

House Rent Allowance under this order. As per the applicants 

vide Annexure 12 dated 21.8.97 the Deputy Commissioner of 

Nongpoh gave a certificate to the effect. Still the 

respondents have not allowed HRA to the applicants at par 

with the employees residing at Shil.long. 

Learned counsel for the respondents has submitted that 

as per the certificate dated 21.5.91 given by the Deputy 

Commissioner, East Khasi Hills District, Shillong (Annexure 

2 to the O.A.) the "Umroi Cantonment is located at a 

distance of 32 kms (By road) from Shillong town." The 

submission of learned counsel for the respondents is that 

the distance is considered by normal route of conveyance, 

i.e. Rail or Road. Consequently it has been submitted that 

the condition of 8 kms laid down in the rule is not 

fulfilled. 

As per rule the benefit of concession of HRA may be 

extended to the employees working in a place which though a 

twon panchayat is dependent for its essential supplies on a 

qualified city and is within the 8 km limit of theperiphery' 

of the qualified city. In the certificate (Annexure-2 to the 

OA) given by the Deputy Commissioner, East Khasi Hills 

District it is mentioned that "satisfactory facilities do 

not exist in an around Umroi Cantonment for accommodation on 

he, Health coverage, education, essential commodities, 

transportation etc. Therefore, Government employees working 

there have to depend to a great extent on Shillong city to 

meet their day to day necessities." Thus from the 

certificate (Annexure-2) all other conditions which are 

required for grant of BRA is fulfilled except that the 

Deputy Commissioner has mentioned that the tJmroi Cantonemtn 

is located at a distance of 32 kilometres by road from 

Contd... 
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Shillong. / The other certificate given by the Deputy 

Commissioner, Nongpoh having jurisdiction over the place 

mentioned that Umroi Cantonment is non-municipal area and is 

not a notified area. The certificate further indicates that 

"UNROI CANTT is within a distance of 8 kilometres from the 

periphery' of the municipal limits of SHILLONG." The 

certificate further shows that "excepting SHILLONG there is 

no other municipality notified area of cantonment within a 

distance of 8 kilometres from tJMROI CANTT and it is 

generally dependent for its essential supplies e.g. 

foodgrains, milk, vegetables, fuel, Health coverage, 

education, transportation etc. on SHILLONG TOWN." Thus the 

certificate dated 21.8.97 from the Deputy Commissioner, 

Nongpoh, clearly shows that Umroi Cantonment is within a 

distance of 8 kilometres from the 'periphery'of the municipal 

limits of .Shillong city. It is admitted to the parties that 

as per rule the distance is to be from the 'periphery 

Earlier certificate given by the Deputy Commissioner, East 

Khasj Hills District, to the effect that the distance is 32 

kilometres by road is not from the periphery. Thus the 

certificate issued by the Deputy Commissioner, Nongpoh gives 

a correct distance from the periphery as required under the 

rules. All other conditions, as have been stated above given 

in Annexure-2 and 12 to the OA, filfills the requirement 

of the rules. 

Submission of learned counsel for the respondents is 

that total dependency on Shillong is not acceptable in view 

of accommodation now available at Umroi,. 

The submission of the learned counsel for the 

respondents cannot be accepted. Even if it be accepted that 

some accommodation 	is now available at Umroi, this 

Contd... 
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would not ease the situation because for all other essential 

supplies of life as indicated in Annexures 2 and 12, the 

employees are dependent on Shillong Town. 

Learned counsel for the respondents has further 

submitted that some of the applicants are not entitled for 

HRA because 5 of the applicants are in fact, residing in 

Government residential accommodation and they are therefore 

not entitled for any HRA. As per written statement of the 

respondents some of the applicants have even retired . . This 

is a question which is not to be decided in this case and it 

will be for the authorities to examine individual cases for 

grant of HRA. It is only held that those who are entitled to 

HRA they would be entitled at the rate of B-2 class cities 

i.e. at the Shillong rate 	and 	not below that. 	Accordingly 

the O.A. is allowed in 	the 	light of 	the observation made 

above. The respondents shall pay arrears after adjustment of 

HRA, if any, paid earlier to the applicants who are found 

entitled to HRA tor the period to which they be found 

entitled to or with effect from May 1991 which may be 

applicable to individual case claculating the House Rent 

Allowance at the rate of B-2 class cities i.e. at the 

Shillong rate, within a period of three months from the date 

of communication of this order. 

The O.A. stands allowed. No order as to costs. 

trd 

(D.0 .VERMA) 
Member(J) 
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(An application under section 19 of the Admiriistrati 
Tribunals Act, 1985) 

Title of the Case 	 - O.A. No. 	/ /00 

Sri Subbash Chandra Deb & 	- Applicants 

660rs. 

-versus - 

Union of India & Ors 	- Respondents 

I N D E X 

Sl.No. Annexure 	Particulars Page No. 

1 - Application 1-33 
2 - Verification 34 
3 1 Certificate dt. 4.9.91 35 
4 2 Certificate dt. 21.5.91 36 
5 3 Letter dt. 06.7.91 37 
6 4 Letter dt. 1.1.91 38-39 
7 5 Letter dt. 2.8.91 alongwith 40-44 

statement of, the case 
8 6 Letter dt. 6.8.91 45 
9 7 O.M. dt. 	22.9.89 46 
10 8 Certificate dt. 28.1.92 47 
11 9 Letter dt.2L. 5 . 92  48-50 
12 10 Judgement dt. 20.10.95 51-54 
13 11 An extract of proceedings of 55-57 

Works Committee Meeting held 
on 22.5.1996 

14 12 Certificate dt. 
15 13 Judgement dt. 4.5.98 59-62 
16 14 Impugned letter dt. 10.11.98 63 

Date : 	 Piled by : 

Advocate 

K 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative 
Tribunals Act 1  1985) 

Original Application No. 	J2000 

BETWEEN 

Sri S.C. Deb 

Sri H.W. Shylla 

Sri K.S. Nongkendrj 

Sri Naba Singh 

Sri M.U. Sampliang 

Munshi Mahato 

Khring Son Nongbet 

Elias Mazaw 

Ram Bhagawan Rai 

N.K.Thapa 

Charan Singh 

Bhim Bahadur Chettri 

Elias Khar 

Ajit Ranjan Dhar 

Lal Bahadur Raj 

Noren 

Marias Kharkonger 

?lexander Umder 

Pran Singh Nongrum 

Lortang 

Phring Kharhujon 

Sorup Singh 

Dinesh Lyngdoh 

SI-ian oingh Kharkonger 

Stan z ingh Lyngdoh 

Contd... 
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46. Lth2 "1 

 Phrai Singh 	Langbnang 

 Mohan Singh 

 Francis Khariajor 

 Raju 	'am Sophoh 

 Mon Eahadur Suner 

 S.M. Umkong 

 Wondru Nongbet 

 Ashis Kumar Chakraborty 

 Bo]cson Shabong 

 Phrangsngi Kharkonger 

 Francis Kharkonger 

 Bal Bahadur Rai 

 Orthwell 

 B.M. 5ymlieh 

 B.B,Chettri 

 S.D.Lama 

 Srnt. D. Langstieh 

 Mridul Kanti Deb 

 Bijay Kumar Rai 

 L.S.Warjri 

 Ganga Nisra 

 Shaiphrang Nongrum 

49,. Monrilang Pyngrope 

 B.Symlieh 

 Biprajit Chanda 

 Darasan Marak 

B.G.Morni 

Bhakto Ram 

Contd,. 

41 
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 Bendedick Marbaniang 

 Bhosley Roy Lakhiat 

 Binod Thapa 

 Sylvester Pyngroph 

 Pheste Khorkonge 

 Muktinath Sharma 

 Banrapbor Kharmaplong 

 T.K.Purkayastha 

 Chat Bahadur Uhettri 

 Diendro Nongbet 

 Bonifast Tongwah 

 Binay Kumar Thapa 

 Khrawbok Lyngdoh 

(All the applicants are working under Garrison Engineer, 

Umroi, Cantonment, Military Engineering Services, Umroi 

Cantonment, Umroi in different capacities namely, 

Electrician, Fitter General Mechanics/Motor Pump Attendant, 

Fitter Pipe Carpenter, Mason, Valveman, Painter, Blacksmith, 

Hamrnerman, Upholster, Can Waiver, Mazdoor, Mate, Safaiwala, 

Chokjdar, Peon Duftry, L.D.C., U.D.C., Steno etc. in the 

grade of Group C & D employees). 

1. 	Union of India 

through the Secretary to the 

Government of India, Mjnis4ry 

of Defence, New Delhi. 

C ontd. . ...  

6c4kal? 	A-~Z,  
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am 

2 • 	The Headquarter Chief Engineer, 

Eastern Command, Fort William 

Calcutta r  

3. 	The Controller of Defence Accounts, 

?8&tha, 

Guwahati 

4, The Army Headquarter Engineer- 

in-Chief 'S Branch, 

Kashmjr House, 

DHQ, P.O., New Delhi 

New Deihi-ilO011 

5. 	The Garrison Engineer(p), 

Umroi, 

Umroi Cantonment, Borpani, 

Shillong-793003 

Respondents. 

1. 

	

	Particulars of order against whthsppflca 

tion is made. 

This application is made against, the letter bearing.. 

No. 90237/6029/EI/legal Cell-C dated 10.11.98 issued by 

the Engineer_jn_Cjf 'S Branch, Army Headquarter, New 

Delhi whereby paymentof House Rent Alloiance at the rate 
2 

of B class cities i.e. at the Shillong rate with effect 

from 1991 has been denied to the applióants who are compelledl 

to reside at Shillong and fully dependent upon the 3hillong 

Corjtd.....  

4Q 
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township for all basic requirements and also praying 

for a direction to the respondents to pay House Rent 

Allowance to the applicants at the rate of B 2  class 

cities i.e. at the Shillong rate with effect from 

1991. 

Jurisdiction of the Tribunal 

The applicants state that this application is 

well withIn the jurisdiction of this Hon *ble Tribunal., 

Limitation 

The present applicants further declare that this 

application within the prescribed period of limitation as 

per Administrative Tribunals Act, 1985. 

Pacts of the Case. 

4.1 	That all the applicants are citizens of India 

as such they are entitled to all the rights and privileges 

as guaranteed under the Constitution. All the applicants 

are working in the cadre of Group 'C' & 'D' under Garrison 

Engineer, TJmroi Cantonment, Military Engineering Services 

(In short MES), Shillong in different capacities and 

appointed on different dates. 

4.2 	That as the grievance and reliefs sought for in 

this application are common therefore applicants humbly 

pray for grant of permissjoh under Section 4 (5) (a) of 

the Central Administrative Tribunal (Procedure) Rules, 

1987 to move this application jointly before the Hon'ble 

Tribunal. 

Contd... •  

qdrz 
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4.3 That the office of the Garrison Engineer(P), 

Umroi came to an existence and starged functioning in 

the year 1970 and with official address of S.E. Falls, 

Shillong 793001. Initially a skeleton office was func-

tioning at S.E. Falls Camp, Shillong. In the initial 

stages only essential staff was required to attend 

their duties at Umroi everyday from Shillong. Be it 

stated that Uniroi is situated with 6 kilometers from 

Shillong City as per aerial distance as confirmed, from 

Aircraft by the National Airport Authority, Shillonq 

Airport. However due to hilly terrain distance by road 

is approximately 32 kilometers However, due to hilly 

terrain Umroi could not be connected, in straight way 

from Shillong City by road and the road had to build 

up and connected with Umroj in a carve manner therefore 

the distance which is only 6 kilometers from the Shillong 

City in fact stands about 32 kilometers by road. However 

as the workload increased day by day the essential 

elements were moved to site office at Umroj for smooth 

functioning of the Division, the number of employees are 

also required more for smooth function. However as no 

married accomodatjon or private accommodation is
cot) 

available nearby Umroj, majority of the staff including 

the applicants are compelled to perform their duties from 

Shillong. On construction of permanent office accommoda_ 

tion for Garrison Engineer(p), Umroj at Umroj Cantonment 

orders were received from higher authorjtje3 that head- 

quarter to shift the main of fice from S.E, Falls Camp to 

Umroi Cantonment. Accordingly the entire of fice had been 

shifted to Umroi Cantonment and Started functioning with 

effect from 12th December, 1987. 
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4.4 	That the Umroi being a newly uncoming Cantonment, 

the basic civic amenities such as residential accommoda-

tion, marketing facilities, School facilities in verna-

cular language, hospital facilities etc. are not available 

and it is not likely to be available for another one 

decade or more. So virtually for all basic need the staff 

of Garrison Engineer(p) Urnroi is fully dependent on the 

nearest township i.e. Shillong' which is situated about 

32 kms. away from Umroi Cantonment by road. 

	

4.5 	That the Office ofthe G.E. Umroi approached 

the Deputy Commissioner, East Khasi Hills, Shillong 

immediately after shifting of the of fice at Umroi for 

issuance of dependency certificate and accordingly after 

consideration of the factual position in respect of the 

employees serving in the establishment of Garrison 

Engineer, Umroj issued the certificate of Dependency on 

26.10.1987. 

A copy of the certificate issued by the National 

Airport Authority dated 4. 9.1991 is annexed hereto 

and marked as .Annexure4. 

	

4.6 	That after obtaining the dependency certificate 

dated 26.10.1987 issued by the Deputy Commissioner, East 

J Khasi Hills District, the Garrison Engineer(p), Umroj was 

( 

allowed to draw the House Rent Allowance to the app1icants 

at par with the Central Government Civilian employees 

serving at 5hillong till April 1991.. But surprisingly the 

same has been stopped with effect from May 1991 by the 

Area Accounts Officer, Shillong. In this connectiont may 

be stated that the Area Accounts Officer, Shillong under 

Cofltd... 
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his letter No. PM/III/7/322_II dt. 14.5.1991 asked the 

authority under which the Garrison Engineer is autho-

rised to draw House Rent Allowance (for short HRA)/Hjll 

Compensatory Allowance (for short HCA) at the Shillong 

rate. However on receipt of the same the office of the 

Garrison Engineer intimated the Area Accounts Office 1  

Shillong vide his letter No. 165 1/P/621/E.1(p) dated 

17.5.91 that the House Rent Allowance and Hill caompen-

satory Allowance for the employees of the office of the 

Garrison Engineer, Tjmroj is being drawn at par with 

staff of Shillong on the basis of dependency certificate 

issued by the Deputy Commissioner, East Khasi Hills 

District, Shillong in accordance para 2 (ii) (iii) of 

Controller of Defence Accounts, Basistha letter No. Pay/ 

6/HRA & HCA dated 9.1.1986 (in the case of Garrison 

Engineer Borjhar) and further on 27.5.1991 in accordanc 

with the Govt. of India, Ministry of Finance (Department 

of Expenditure) O.M. No, 21011/19/GE_E_II(B) dated 22.9.89 

of fresh dependency certifidate was forwarded to Area 

Accounts Officer, Shillong vide G.E. s letter No. 1651/P/ 

622 El P dt. 27.5.91 but Area Accoun5 Officer, Shillong 

had stopped the Payment of HRA and HCA with effect from 

May, 1991. Thereafter on 30.5.91 a statement of the case 

alongwith a fresh dependency certificate which was obtained 

by the office of the Garrison Engineer(p) TJmroj 3hillong 

from the Deputy Commissioner, East Khasi Hills District, 

Shillong issued on 21.5.91 was forwarded to Commander Works 

Engineer, Shiliong and copy also endorsed to the Conto1ler 

of Defence Accounts, GuwahatI and Area Accounts Office, 

Shillong vide G.E. 's letter No. 165/7/523/E1 P dated 30,5,91 

C Ontd.... 
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for obtaining sandtion for payment of HR/HCA from higher 

headquater. It was further requested by the office of 

the Garrison Engineer (P) Umroi vide letter No. 1651/P/ 

626/E1 (P) dated 18.6.1991 to Controller of Defence 

Accounts, Basistha, Guwahati for provisional sanction of 

HRS/HCA till receipt of Government sanction. It was further 

requested for provisional payment of HRA at least for a 

period of 3 months pending receipt of the sanction of I-IRS 

From the Government. The detail correspondence would be 

evident from the choronological history of the dase with 

date wise report regarding admissibility of HR/HCA to 

the staff of Garrison Engineer(P), Umroi, Shillong-793003. 

All efforts are being made by the Garrison Engineer(P), 

Umroi-for obtaining sanction of House Rent Allowance at 

the Shillong rate immediately after the arbitrary stoppage 

of House Rent Allowance with effect from May, 1991. In 

this connection it may be stated that these applicants are 

entirely dependent upon the Shillong township for all 

basis minimum requirements. Mention is also to be made 

that private accommodation is also not available in the 

hearby area of Umroi Cantonment, Be it also stated that 

there is a restriction in the matter of transferring land 

to non-tribals as per the Government policy and therefore 

there is acute scarcity even for rented house in the nearby 

contonment area. In fact there is no facilities even to 

stay in private hired accommodation. Therefore all prupo-

ses the applicants and their family are depending at 

Shillong city even for foodgrains, education, medical 

facilities shopping etc. Considering these aspect the 

authority also very muca sympathetic for payment of House 

Contd1,.. 
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Rent Allowance to the present applicants at the Shillong 

rate and therefore a lot of correspondences are being 

made by the local authorities for obtaining sanction 

for payment of House Rent Allowance at par with the 

employees serving at Shillong to the applicants irnmedia-

tely after stoppage of payment of House Rent Allowance 

with effect from May, 1991, 

A copy of dependency certificate at. 21.5,91 

and a copy of Headquarter CEEC, Calcutta letter 

dt. 6.7,91 are annexed hereto and marked as 

Annexures : 2 &3 respectively. 

4.7 	That your applicant further beg to state that 

the Chief Engineer, Shillong Zone also wrote a letter 

bearing No. 02/12/737/EIC(3) dated 2.6.91 addressed to 

Garrison Engineer, Umroj wherein quoting the reference 

of letter dated, 27.6.91 it was stated that the pending 

Government sanction for provisional payment of HRA is 

authorised to the Umroj personnel for the period of 3 

months and if anot Govt. sanction is received during the 

period of provisional payment would be discontinued, The 

Garrison Engineer(p) also wrote a letter bearing No.1651/ 

P/631/Elp dt. 1.7.91 addressed to Commander Jorks Engineer, 

Shillong where the choronological history of the case with 

dates and statement if financial implication also enclosed 

therewith,The Assistant Controller of Defence Accounts, 

Area Accounts 0ffice, 5hillong also wrote a letter to the 

COntoller of Defence Accounts, Basistha, Guwahati strongly 

recommending for extension of admissib±jt of HR/HCA at 

par with the employees working in Shillong serving under 

Contd, 
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Garrison Engineer (P) Umroi Cantonment including the 

staff Area Accounts Office, Garrison Engineer quoting 

reference of para (B) (iii) of Government of India, 

Ministry of Finance Office Memorandum No. F.2(37)-E-II(b) 

164 dated 27.11.65 read in Conjunction with Office Memo-

randum No. 11021/6/76 E.II(b) dated 26.10.1977. It is 

also indicated that Govt. Order would also be required 

to regularise the past payment order with effect from 

12.12.1987 to 30.1.91. In this connection it may be 

stated that immediately after shifting of the office 

of the Garrison Engineer (P) from S.E. Falls, Shillong 

to Urnroi Cantonment, Umroi all the employees/staff 

including the present applicants were allowed to draw 

the House Rent Allowance and Hill Compensatory Allowance 

at par with Shillong rate with effect from 12.12.1987 to 

30.4.1991. A copy of the letter dated 2.8.1991 also 

forwarded to Chief Engineer, Shillong Zone and Garrison 

Engineer, Umroi Cantonment but no action was initiated 

for obtaining the Government sanction for payment of 

House Rent Allowance at par with the Shillong rate to 

the applicants. In this connection it may also be stated 

that the authorities are now paying the House Rent Allowance 

to the present applicants and other employees of the 

Garristhn Engineer(p) at the rate of unclassified cities 

although the present applicants are required to stay at 

Shillong due to non -availability of Government accommodation 

as well as private hired accommodation at Umroi and the 

applicants are entirely dependent for all basic requiremn 

at Shillong Township only. 

A copy of the letter dated 1.7.91 letter dated 

2.8.91 including the statement of the case is 

annexed and marked as Annexures4&S respectively. 
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4.8 	That the Controller of Defence Accounts, 

Guwahati vide his letter No. Pay/6/HRA/Umroi dated 6.8.91 

addressed to the Chief Engineer, Eastern Command, Port 

William Calcutta also recommended for grant of HR'HCA 

to the employees of Garrison Engineer(P), IJmroi Cantonment 

by forwarding statement of case proposing admissibility 

of HRA for the defence civilian employees serving under 

the Garrision Engineer (P) Umroi Cantonment at the Shillong 

rate by enclosing dependency certificate issued by the 

Deputy Commissioner, East Khasi Hills, Shillong and 

other relevant documents. it is however stated in the 

said letter that the case of admissibility of HRA/HCA 

to the employees of Garrison Engineer(p), Umroj Cantonment 

is not covered under the existing order on the subject 

therefore sanction of the Government is required to payment 

of HRA/HCA to the employees serving in the Office of the 

Garrison Engineer Umroi Cantonment at par with Shillong. 

in this connection it may be stated that Under Secretary 

to the Government of india also issued the Office Memo- 

randum bearing No. 2 1011/19/88...E....II(B) dated 22.2.1989 

regarding admissibility of CCA on the basis of dependency 

certificate wherein it is stated that the compensatory 

(City) Allowance may be admissible in terms of para 3 (h) 

(iii) of Ministry of Finance Office Memorandum No. 2(37) 

E.II (B)/64 dated 27. 11.65 to Central Government employees 

working at places within 8 kilometre5 of the periphery 

of the qualified city at the rates admissible in that city 

even though they may not be resided within the Municipal 

limits on that city and the President is pleased to decide 

that the Central Govt. employees working at places within 

Contd... •  
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8 kilometres of a qualified city which is not an 

Urban Agglomeration town/city may be granted Compen-

satory (City) Allowance admissible in the qualified 

city provided there is no sub-urban municipality, 

notified area or cantonment within 8 kilometers limit 

of the places and further there should be a certificate 

of the Collector/Deputy Commissioner having jurisdiction 

over the area that the place is generally dependent for 

its essential supplies i.e. foodgrains, milk,vegetables, 

fud!l etc. on the qualified city and the above certificate 

would remain valid for a period of three years after 

which a fresh certificate will be required for continuance 

of the allowance. The same principle also adopted by 

the Ministry of Finance for 'grant of House Rent Allowance 

to the Central Government Civilian Employees who are 

working at a places within 8 kilometres of a qualified 

city which is not an urban agglomeration town/city. In 

the instant case Umroi is situated within 6 kilometres 

from the qualified city, i.e. Shillong as per aerial 

distance as certified by the National Airport Authority. 

Therefore the present applicants who are not provided 

Government accommodation/qu arter and also there is no 

facility for staying in rented house at Umroi and moreover 

in view of the dependency certificate issued by the Deputy 

Commissioner, East Khasi Hills, Shillong the applicants 

are very much entitled to draw the House Rent Allowance 

at par with Central Government civilian employees serving 

within the Shillong city. it is categorically stated that 

all the applicants are staying at Shillong and they are 

entirely dependent for all basic needs upon the Shillong 
City. 

C ontd... 
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A copy of the letter dated 6.8.91 and O.M. 

dated 22.9.1989 are annexed hereto and the 

same are marked as Annexures-6 & 7 respective1y.  

	

4.9 	That the office of the Garrison Engineer(p) 

Umroi also approached the Deputy Commissioner, East 

Khasi Hills, Shillong for issuance of depëndencr certi- 

ficate immediately after stoppage of House Rent Allowance 

at par with Shillong rate to the present applicants and 

the Deputy Commissioner also was pleased to issue the 

dependency certificate dated 28.1.92 where the distrance 

of Umroi from Shillong shown as 8 kilometers. This distance 

is shown straight distance from Shillongto Umroi. 

A copy of the dependency certificate issued on 

28.1.92 issued by the Dy. Commissioner is annexed 

as Annexure-g. 

	

4.10 	
That the Garrison Engineer(p) vide his letter 

No. 151/P/407/E1 dated 7.5.92 addressed to the Army 

Headquarer Engineer_jncf P Branch, Kashmjr;  House, 

New Delhi in reference to the letter No; 

EIC (a) dated 27.3.92 which received under Headquarter 
 

dhiéf Engineer Shillong Zone letter No. 70402/12/819/EIC(3) 

dated 8.4.92 given certain clarification in support of thi 

claim of House Rent Allowance at par with the Shillong fof 

the employees serving under GarrIson Engineer, Umroi 

A copy of the letter No. 
1551/P/457/E1 dated 7.5 

is annexed as Annexure.9 

4.11 	
That all the Central Government employees working 

at Shillong are entitled to House Rent Allowance at the 
	7 
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revised rate applicable to 'A' and B and B 
2  cities as 

notified by the Government of India, Ministry of Finance 

Office Memorandum No. 11014/1/E 'II (B) dated 5.2.1990 

and O.M. No. 11021/1/87-E II (B) dated 4.5.90. The 

relevant portion of Swamys Cmpilation of FRSR Part V 

HRA and CCA is quoted below : 

0  (b)SHILiiONG 

HRA at 'A', 'B'-1 and 'B-2' rates to all Central 

Government employees at Shillong from 1.4.1986 

G.I. M.F., O.M. No. 11014/1/EII(B)/84, dated 

the 5th February, 1990 and O.M. No. 11021/1/87-

E.II(B), dated 4th May, 1990. 

References have been received seeking clarifica-

tions on the subject mentioned above. The matter 

has been considered. In terms of Special orders 

issued in this Ministry's O.M. No. 11025/1/E.II 

(B)/75, dated 3.2.1975, House Rent Allowance (FaA) 

at the rate of 15% of pay was admissible to the 

Central Government employees working in Shillong 

upto a certain pay limit. The orders issued, 

vide Office Memorandum No. 11013/2/86-E.II(B), 

dated 23.9.86 and No. 11013/2/86-E.II(B), dated 

19.3.1987, on the basis of the recommendations 

of the 4th Central Pay Commission provide that 

where House Rent Allowance at the rate of 15% 

of pay has been allowed under special orders, the 

same shall be given as admissible in "A', B-I 

and,B-2 class cities without any upper pay limit 

for payment of House Rent Allowance. it is, accor-

dingly, clarified that all Central Government 

7/ 
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emplpyees working at Shillong are entitled to House Rent 

Allowance at the revised rates applicable to 'A', 'B-i' 

and 'B-2' class cities notified in the above mentioned 

Office 1moranda, dated 23.9.86 and 19.3.1987 from 1.4. 

1986, subject to the fulfilment of usual Conditions for 

grant of House Rent Allowance." 

The revised rate of House Rent Allowance was granted to 

the Central Government employees as per 4th Central Pay 

Commission report in terms of classification of cities 

are as follows : 

* (II) HOUSE RENT ALLOWANCE 

*pay Range 	 Amount of HRA (in Rs. p.m.) Basic Pay + 
NP.A. + S.I) 

'A',B-l' and C class 	Unclassified 
'B'-2 cities cities 	places 

a 

756-949 	150 	 70 	 30 
950-1,499 250 120 50 

1,500-2,799 450 220 100 

2,800-3,599 600 300 150 
3,600-2,449 800 400 200 
4,500 and i000 500 300 above 

* In the revised scales of pay as per IV pay Commission." 

Prexently the employees serving under Garrison Engineer, 

Umroj, Barapanj, Shillong are getting house rent at the 

rate of unclassified places whereas they are entitled to 

House Rent at the Shillong rate. Be it state that Shillong 

has been declared as B-2 city as per recommendation of the 
4th Central Pay Commission and the rate applicable to the 

Contd.. •  
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to the Central Government Civilian employees serving 

at Shillong much more higher than the rate applicable 

to unclassified places whereas all the applicants are 

residing at Shillong and attending their duties from 

Shillong city under Compelling circumstances as there 

is no Govt, accommodation or private hired accommodation 

available at Urnroj and for all basic requireme5 the 

present applicants are dependent at ShiUong city and 
the same has been strongly recomJendéd by the local 

authorities as we as the Deputy Commissioner, East 

Ithasi Hills Dittjt, was pleased to issue necessary 

dependency Certificate Moreover as a special case the 

employees of Garrison Engine, Umroj deserves to be a 

special consideration in the matter of grant of House 

Rent Allowance under the peculiar circumstances as the 

case of the applicants are quite different than the 

employees serving in the eimijar circumstances in other 

places. In this connection it is to be Pointed out that 

even there is no facility for private hired 
accommodation 

at Umroj so under the compelling circumstances the employees 

are staying at Shiflong city. 

That the present applicants are contjnuO, 

aPproaching the local authorities for grant of House 

Rent Allowance through their staff representativein the 
W
orksCommjttee where both management and staff are required 

 
to sort out vario'us problems of the serving employee3 

Although the local authorities are very much sympathej 

for grant of House Rent Allowance to the serving employees 
including the 

applicants at par with ShiUong rate but due 

to Vindictive attitude of the higher authorities house rent 

COfltd.., 
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allowance has not been sanctioned at the Shillong rate 

to the present applicants. It would be evident from 

the proceedings of the Works Committee Meeting held 

on 22 May 1996 that the matter has been discussed in 

detail i# the meeting attended by GE Umroi, Assistant 

Garrison Engineer, tjrnroi, where the Garrison Engineer 

being the Chairman of the Works Committee assured the 

staff side that the case of House Rent Allowance in 

respect of employees of Garrison Engineer Umroi would 

be settled after finalisation of pending Central Adminis-

trative Tribunal's case of Incian Councilof Agridul-

tural Research Employees Association with other at 

Barpani, Umroi, Road, Megialaya Vs. U.O.I. & Ors.) on 

20.10.1995. In the aforesaid Judgement and Order although 

the ICAR office situated at Barapani at a distance of 

22 kms. from Shillong city, however considering the 

entire facts nd circumstances it is directed to the 

Secretary, ICAR, Krishi Bhawan, New Delhi by the Hon 'ble 

Tri.bunal that to issue a ppecific and unconditional 

order stating clearly whether the employees of the ICAR 

Research Complex for NER Region, Umroi Barapani are 

entitled to the ITRA at the rate applicable to Shillong 

or not within a reasonable time, and the Hon'bie Tribunal 

was further pleased t direct the respondents as an 

interim measure to pay the house rent allowance to that 

applicants at the Shillong rate in terms of interim 

order dated 15.6.1983 till the final order is communi-

cated by ICAR, New Delhi. It is also observed in the 

said judgemeñt by the Hon'ble Tribunal dated 20.10.1995 

as follows : 

Contd.. 
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"It therefore appears that these employees 

would suffer hardship if they were paid HRA 

at the rate applicable to Unclassified citIes 

or towns. Perhaps keepint such facts inview 

that HRA at the rate applicable tO.ShiU.ong city 

was allowed upto 31.5.93 and that the Director 

of the Research Complex recommended for payment 

of HRA at such rate in his letter dated 22.5.93 

(Annexure-3,)" 

Therefore in the similar facts and circumstances the 

present applicants pray for a positive direction upon the 

respondents for grant of House Rent Allowance to the 

applicants at par with Shillong rate'undet the facts and 

circumstances of the case. 

A copy of the Judgement dt. 20.10.95 passed in 

O.A. 103/93 and Proceedings of the Works Committee Meeting 

dt 22.5.96 are annexed as nex iré-1O and 11 respectively. 

.13 	That the Govt. of India, Ministry of Finance 

under Office Memorandum No. ll023/3/86-.E.II(B) dated 

1.12.1989 powers delegated to Administrat 	Ministrjes/ 

Departments for continued grant of House Rent Allowance/ 

City Compensatory Allowance. The initial order for grant 

of HRCcA under pára 3 (b) 	of the O.M. dated 27.11, 

1965 will continue to be issued by the Ministry of Finance, 

Department of Expendjte and further extensions of grant 

of HRVCCA beyond the initial period of 3 years under 

para 3 (b) (iii) of the O.M. dated 27,11.1965, will be 

ailowe&by the Administrative Ministries/Departments in 

Consultation with their Financial Advisers and by the 

Contd., 
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C & AG# in respect of staff serving under them. The 

relevant portion along with Govt. clarification is 

quoted below from Swamy's Compilation of PR SR Part V 

H.R.A•  and C.C.A.  

"Powers delegated to Administrative Ministries/ 

epartments for continued grant of MRICCA - 

The question of delegation powers to the Adminis-

trative Ministries/Departments for continued 

grant of HR/CcA to the Central Government 

employees under the provisions of Note 1 below 

para3 (b) (iii) of O.M. No. F 2 (37)/E.II(B)/ 

64, dated 27.11.1965 as amended/madjjdfom 

time to time has been under consideration for 

some time past. In partial modification of the 

provisions contained therein, the President is 

now pleased to decide as follows : 

The initial order for grant of HR/CCA 

under para 3 (b) (iii) of the O.M. dated 

27.11.1965 will continue to be issued by 

the Ministry of Finance •Department of 

Expenditure). 

Further extensions of grant of HRA/CCA 

beyond the initial period of 3 years 

under para 3 (b) (iii) of the O.N, dated 

27.11.1965 will be allowed by the adminis-

trative ministries/departments in consul-

tation with the Financial Advisors and 

by the C & A G, in respect of staff serving 

under them. 
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2. These orders takes effect from the date of 

issue. 

(0.1. N.F. O.M. No. 11023/3/86-E.II(B) dated 

1st December 1989). 

NOTE 2 - The orders contained in sub-paragraphs 

(b) (ii) and (b) (iii) above will not apply to 

establishments entitled to house rent allow-

ance, compensatory (city) allowance, project 

allowance, remote locality allowance, bill 

allowance or other. such allowanóes under any 

other provision of this OM or other general or 

special orders. 

Clarification 1. . - It has been decided that 

the benefit of the concession of house rent 

allowance under para 3 (b) (iii) may be exten-

ded to the employees working in a place which 

th/ough a town panchayat is generally dependent 

for its essential supplies on a qualified city 

and is within the 8 km limit: of the periphery 

of the qualified city. 

Clarification 2 .. - It has been decided in con-

sultation with the Staff side of the National 

Council (JcM) MAblexte that House Rent Allow-

ance will also now be payable to the Central 

0overnrnent employees within the area of Urban 

agglomeration of classified city at the rates 

admissible in the classified city. The existing - 

provisions for the payment of house rent allow-

ance under paras 3 (b) (ii) and (b) (iii) of the 

Office Memorandum, dàted 27.11.1965, will, 	
. 
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however, continue to be applicable only at places 

which are within 8 kilometers of municipal limits 

of classified cities, but which are not included 

within Urban Agglomeration of any city, subject to 

fulfilment of usual Conditions laid down and 

subject to issue of specific sanctions therefo4 

as before. 

G.i.M.F.o.M. No. 11021/6/76-E.II(B) dated 26th 

October, 1997) t.  

4.14 	The Government of Ministry of Finance under Office 

Memorandum No. 15 (5) -E. II (B)/74, dated the 5th December, 

1975 it is clarified by the Ministry of Finance that all 

cases where collector certified that the area in question 

depends for its essential supplies on the qualifying City 

even though there may be another municipal area within 

the 8 kiloeters areas government would consider on merits 

whether grant of House Rent Allowance would be justified. 

The relevant portion of the clarification is quoted below 

from Swamy's Compilation of ?RSR Part V HRA and CA 1993 
edition ; 

"Clarification -.3 • It was pointed out that in 

the certificate required to be obtained from the 

Collector of a District for the Purpose of grant\ 

of house rent allowance under the aforesaid orders, 

it was to be interalia certified that there was no 

other municipality within the 8 km area in which 

the employees have to work and the eame cannot be 
given where such a municipality exists even though 
the place is wholly dependent on the qualified city 

for its essential supplies. While no amendment of 

Contc1., 
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the existing provision is considered necessary, 

it has to be decided that henceforth, the enclosed 

certificate may be obtained from the Collector in 

all cases where the grant of house rent allowance 

under para 3(b)' (iii) is proposed. In all cases 

w].ere the Collector certified that the area in 

question depends for its essential supplies on 

the qualifying city even though there may be ano-

ther municipal area within the 8 km radius, Govern-

ment would consider on merits whether grant of 

house rent allowance in such cases would be justi-

fied. 

G.I.M.F.O.M. No. N.15(5)-E.II(B)/74, dated the 

5th December, 197500  

From above, it is finally clarified by the Government of 

India, Ministry of Finance that aparat from the provision 

laiddown in Office Memorandum dated 27.11.1965, the Govern-

ment of India has clarified that final decision regarding 

grant of House Rent Allowance in all cases where the Collec-

tor certified that the area in question depends for is 

cases in the qualifying city even though there may be 

abother municipal area within 8 kilometers area government 

would consider on merits whether grant of House Rent Allow_ 

ance would be justified. Therefore it is evident that 

question of grant of house rent allowance should be taken 

in other cases as per merit of the caseby the respondents. 

In the instant case that all the applicants who are serving r 
under the Garrison Engineer are compelled to stay at 

Shillong as there is no Government accommodation or facility
,  

is available to hire private accommodation at Umroi and 

Contd.. 
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for all basic requirement the applicants are entirely 

depending upon the Shillong township and the same has 
been duly certif led by the Deputy Commissioner, East 

Khasi Hills District, Shillong, Therefore on merit 

the applicants are entitled to House Rent Allowance at 

par with the civilian workers posted at Shillóng i.e, 

equivalent to B-2 class cities. Moreover the applicants 
rather incurring more expenditure from their pockets for 

conveyance as they are to attend office every day from  
Shillong due to nonavai1abj1ity of Govt. accommodation 

nearby the cantonment and also due to non-availability 

of private hired accommodation at Umroj. 

4.15 	That it Is stated that the office of the Garrison 

Uinrói also approached the Deputy Commissioner, Nongpoh, 

subsequently for issuance of dependency certificate 

for the purpose of grant of HRA at par with the Shillong 
rate to the present applicants and the Deputy Cómmj ssloner 

Nongpoh was also pleased to issue similar dependency 

certificate dated 	
where the distance of Umroj 

from Shillong shown as 8 kilometers. 

In view of the above declaration made by the 

Deputy Commissioner vide his certificate dated 

the present applicants are entitled to HRA at the B-2 

class cities rate that is Shillong rate as they are 
totally dependent upofl the Shil].ong tOwnship, 

A Copy 
of the dependency certificate issued by 

the Deputy Commissioner, Nongpoh dated 

is annexed as ner12. 

4.16 	
That in the circumstances stated above, the 

applicants are entitled to House Rent Allowance  at the 
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B-2 class cities rate i.e. Shillorig rate as they are 

depending upon the Shillong city for all basic require-

ments. Therefore the Hon'ble Tribunal be pleased to 

direct the respondents to grant House Rnt. Allowance to 

the applicants at the Shillong rate i.e. at the rate 

Of B-2 class cities. 

4.17 	That most of the applicants being highly aggrie- 

ved for non payment of HRA at the rate of B-2 cities 

i.e #  at the 8hillong rate approached the Hon ble Tribunal. 

through Original Application No. 79/97 (Sri S.C. Deb 

& 70 Ors. Vs. Union of India & °rs) inür alia praying 

for a direction to the respondentsfor payment of HRA 

at the B-2 class cities i.e. lihillong rate. The said 

Original Application Was duly contested by the present 

respondents and the same was decided on 4.3.1998 by 

this Hon'ble Tribunal with a direction to Army Headquarter 

EngineerLn_chjef branch, New Delhi to make final 

decision on the claim of the applicants after COnsjdera 

tion of the relevant facts and rules with regard to 

payment of HRA to the applicants at the rate appiicable. 

It is also directed that the respondents should issue 

a speaking order in this matter within 3 months from 

the date of the receipt of the order and liberty was 

granted to the applicants to contest the decision of the 

respondents if they are aggrieved with it. Although the 
said judgement was delivered on 4.3.98 but the respondents 
informed their decision to the applicants vide their 

letter bearing No. 90237/6029/EIc/Legal Cell -c dated 
10.11.98 Whereby it is informed tht in the case of 

Umroi cantonment no certificate has been furjshed 
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showing that it is within 8 kilometers from the periphery 

of the Shillong Municipality. As such HRA cannot be 

granted to the applican'tsltzylemtoxtxtkffxdBCU at the 
rates applicable for 5hillong. The relevant portion 

of the letter dated 10.11.98 is quoted below : 

" Sir, 
• 

I am 	directed to refer to the cAT, Guwahatj 

Bench judgement dt. 04 Mar 98 in O.A. No. 79 of 

1997 wherein it was directed that Respondent 

should take a decision on the claim of the app1i 

cants after consideration of the relevant facts 

and rules with regard to payment 	of HRA at the 

rate applicable to Shillong. 

2. 	The matter has been Considered by Ministry of 
Defence in consultation with Ministry of Finance. 
As per para 3 (b) 	(iii) of Ministry of Finance 

O.L No. F. 2 (3)/EII()/64 dt. 27 Nov 65 staff 

working in Central GovEstabjjsents within a 
distance of 08 kms from the periphery of the 

municipal limits of a qualified city may be alled 

MRA at the rates admissible in that city provided 
there is no other sub..'urban municipality, notified 

area or cantonment within the 08 kms limit and the 

place is not a municipality or notified area or 

cantonment. The case is considered on the basis 

of the certifIcate to be furnished from the Collec- 

tor/Deputy Commissioner having jurisdiction 
over 

the Ilace. 

3 0 	In this case of Umroj Canttno such certificate ft has been furnished Showing that it is Within 08 kms I 
from the Periphery of Shillong municipality as such, 

6 &* 
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HRA cannot be granted to you at the rates 

applicable for Shillong. 0  

The above statements of the Engineer in Chief's 

Branch, Army Headquarter is totally contrary to the 

factual position and it appears that without application 

of mind the Army Headquarter has decided the entitlement 

of HRA to the applicants and without consulting the 

relevant documents whereas even in the Judgement and 

Order dated 4.5.98 the Hon'ble Tribunal also recorded 

the statement made by the learned counsel for the 

applicant. The relevant portion of the judgement and 

order dt. 4.5.98 referred to above is quoted below : 

"They submit that they have fulfilled all the 

conditions for the purpose of granting House 

Rent Allowance at the above rate. 14r. J.L.Sarkar 

the learned counsel for the applicants, has 

submitted that dependency certificate had been 

furnished to the respondents. It was also clari 

fled that though the dis trance by road between 

ShiU.ong and Umroi is 32 Kms. but the aerial 

distance is less than 8 Kms. Certificates from 

competent authorities such as Deputy Commissioner 

Shillong and National Airport Authority, Shillorig 

were submitted in this regard. The local áutho. 

rities have recommended the case: of the appli-

cants and discussion between the employees and 

he a*ninjstratjon had taken place from time to 

time, but payment of House Rent Allowance prayed 

for had not been grantea to the applicants till 

date." 
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It is quite clear that the required certificate 

from the competent authority such as Deputy Commissioner 

is also available before the local authorities. Therefore 

the question of non-availability of certificate with 

regard to distrance of 8 kilometers from the periphery 

of the Shi].long Municipal cannot be raised. Therefore 

it appears either the local authority at Shillong did 

not produce/project the full facts before the Army 

Headquarters or alternatively the Army Headquarters 

without application of mind and without consultation 

of the documents/records which were submitted alongwith 

the Original Application;  issued the impugned letter 

dated 10.11.98 rejecting the claim of MRA at the rate 

of B-2 class cities i.e. at the Shillong rage to the 

applicants. As such the letter dated 10.11. 98 is liable 

to be set aside and quashed and the Hon'ble Tribunal 

be pleased to direct the respondents to pay HRA to the 

applicants with effect from May, 1991 at the rate of 

B-2 class cities i.e. at the rate of Shillong city as 
I 	

the applicants are totally dependent uon the Shillong 

townsiiip in terms of the certificate issued by the 

Deputy Commissioner, Nongpon and also in terms para 

3 (b) (iii) of Ministry of Finance O.M. P.11 (3 7)/E. II 

(B)/ë4 dated 27.11.1965. 

4.18 	That this application ia made bona fide and 

for the cause of justice. 

5. 	Grounds for relief(s) with legal provisions : 

5.1 	For that there is no Government accommodation 

or facility to hire private accommodation at 

Umroi for the applicants serving under Garrison 

Engineer, umroi. 
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5.2 	For that all applicants under the conpellirig 

circumstances required to stay in the private 

hired accommodation at Shillong '. 

5.3 	For that the applicants are fully dependent for 

all basic requirements upon the Shillong city. 

5.4 	For that the Deputy Commissioner, East Khasi 

Hills District was pleased to grant dependency 

certificate from time to time as required for 

grant of House Rent Allowance at Shillong rate 

in terms of provision laid down in O.M. dated 

27.11.1965 0  

55 	For that aerial distrance between Shillong and 

Umroi is only 6 kilometres as certified by the 

National Airport Authority. 

5.6 	For that Umroj is situated about a distrance of 

8 kilometres from Shillong city as certified 

by the Deputy Commissioner, East Khasj Hills 

District, Shillong, 

	

5.7 	For that as per provision laiddown in the 0.11. 

dated 27.11.1965, the applicants are entitled 

to House Rent Allowance at the Shillong rate. 

	

5.8 	For that Shillong city is declared as B-2 class 

city in respect of house rent allowance and the 

civilian Central Government employees are drawn 

House Rent Allowance thereon at the B-2 class 

cities rate. 

	

5.9 	For that the grant of House Rent Allowance has 

strongly recommended by the Chief Engineer, MES, 

Garrison Engineer, Umroi and also obtained 

£tik 

Contd.., 

& 
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necessary dependency certificate from time to 

time as required under the provision of O.M. 

dated 27. 11.1965. 

	

5.10 	For that the applicants are depending on 

Shillong city for all basic requirements such 

as foodgrains, housing accommodation, education, 

medical facilities etc. 

	

5.11 	For that Government has failed to provide 

accommodation to the applicant and 'under the 

compelling circumstances they are sia -ing at 

Siillong city and attending office at Umroi 

regularly from Shillong. 

	

5.12 	For that it is clearly laiddow in the Govern- 

ment instructions that in every case the grant 

of House Rent Allowance should be decided by 

the Government as per merit of the case. 

	

5.13 	For that the applicants submitted representation  

on several occasions and also approached the 

competent authorities for grant of house rent 

allowance through their recognised Union but to 

no result. 

5.14 	For that under the similar facts and circumstan- 

ces house rent allowance at the rate of B-2 

class cities i.e. at the Shillong rate are being 

granted to the en1oyees of Indian Council of 

Agricultural Reaearch who are similarly situated 

alongwjth the applicants. 

Contd,.. 
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5.15 	For that the necessary certificate issued by the 

Deputy Commissioner, East Khasi Mills, National 

Airport Authority as well as Deputy Commissioner, 

Nongpoh were part of the records of the earlier 

O.A. No.79 of 1997. Therefore denial of NRA 

to the applicants on the ground non-availability 

of requisite certificate is contrary and arbitrary. 

5.16 	For that the rejection of the claim of the 

app'icants for payment of NRA with effect from 

May 1991 is contrary to the relevant rule, 

instructions as laiddown by the Government of 

India. 

5.17 	For that an order of rejection has been passed 

without application of mind and it appears that 

full facts/records of the case has not been 

projected before the higher authority for grant 

of HRA at the B-2 class cities i.e. at the Shillong 

rate to the applicants. 

Details of remedies exhausted 

That the applicants state that they have no 

other alternative and other efficacious remedy than to 

file this application. 

Matters not previouslZ filed pr_peg with 

any other Court/Tribunal. 

The applicants further declare that they had not 

previously filed any application, writ petition or suit 

regarding the matter in respect of which this application 



-32- 

has been made, before any Court or any other Tribunal 

nor any such application writ petition or suit is 

pending before any of them. 

	

8. 	Relief (s) sought for ; 

Under the facts and circumstances of the case 
the applicant prays that Your Lordships would be pleased 

to issue notice to the respondents to show cause as to 
why the relief sought for by the applicant shall not 

be granted, call for the records of the case and on 

perusal of the records and after hearing the parties 

on the cause that may be shown, be pleased to grant 

the following reliefs : 

	

8.1 	
That the Hon'ble Tribunal be pleased to direct 

the respondents to pay House Rent Allowance to 

the applicants at the rate of B-2 diass cities 

i.e *  at the Shillong rate as the applicants are 

compelled to reside tt Shillong and fully depen-

dent upon the 8hillong township for all basic 

requireme5 and accord necessary sanction for 

the Purpose of grant of House Rent Allowance 

to the applicants at the Shillong rate. 

	

8.2 	
That the respondents be directed to pay House 

Rent Allowance to the applicants with effect from 

May 1991 at the rate of B-.2 class Cities i.e. 

at the Shillong rate in terms of prayer No.1. 

8.3 	
That the Honble Tribunal be pleased to declare 
that the applicants are entitled to Rouse Rent 

Allowance at the B-2 class Cities i.e. Shillong 

e 
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rate as the applicants are compelled to stay 

to reside at Shillong and fully dependent upon 

the Shillong city for all basic requirements 

including private hired accommodation. 

	

8.4 	That the respondents be directed to grant 

necessary relaxation for grant of House Rent 

Allowance to the applicants at the Shillong 

rate. 

	

8.5 	Costs of the Application. 

	

8.6 	Any other relief or reliefs to which the applj-. 

cants are entitled to, as the Hon'ble Tribnnal 

may deem fit and proper. 

	

9. 	Interim reliefs prayed for : 

turing pendency of this application the applicants 

pray for the following reliefs before the Tribunal. 

9.1 	That the respondents be directed to consider 

the payment of current House Rent Allowance to 

the applicants at the B-2 class cities rate i.e. 

at the Shillong rate with immediate effect,. 

10. 

This application is filed through advocate. 

	

11. 	Particulars of the I,P.o. 

i. 	I.P.O. No.  
.i. 	Date of Issue 

Issued from 	
: G.P.O., Guwahati. 

Payable at 	
; G.•p,,, Guwahatj. 

	

12. 	List of enclosures: 

As stated in the Index. 
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VERIFICATION 

__ 	

i I s  Subhas Chandra Deb, son of a-pp -' 	
A_ 

 

/'- 	 resident of Shillong, 

working in the Umroj. Cantonment, under Garrison Engineer, 

Umroi, tjmroi Cantonment, one of the applicants in this 

Original Application, duly authorised by the all other 

applicants to verify the statements made in this applica- 

tion. Accordingly, I hereby verify that the statements 

made in paragraphs i to 4 and 6 to 12 are true to my 

knowledge and those made in paragraph 3 are true to my 

legal advice and I have not suppressed any material 

fact. 

And I sigfl this verification on this the 

day of January, 2000. 

Signature 

Th ----- 
	 or 0•, 
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NATIONAL AIRPORTS AUTHQRjTy 
Shillong Airport 

Ref No. BP/Misc-57/2464 

Dated 04.09. 1991 

Yr. Ref :Your 'etter No. 1651/P/654/E1 
dt. 26.08.91 

Subject : 	ISSUE OF DEPENDENCY CERTIFICATE IN RESPECT 
OF THE OFFICE OF THE GARRISON ENGINEER 
(PROJECT) uioi. 

To 

The Executive Engineer, 
Garrison Engineer (Project) 
Umroi(Meghalaya) 

Sir, 

It is intimated that the aerial distance from 

Shillong to Shillong Airport(Barapanj) is 6 kms. as 

confirmed from Aircraft. 

Yours faithfully, 

Sd/ Illegible 

'(M.GoApy) 
Adrodrome Officer, 

National Airports Authority, 
Civil Aerodrome, 
Barapani, Shillong 



-36-. 

Anriexure-.2 

No. C. 19/82/88 

Dated 21st Nay, 1991 

TO WHOM IT NAY CONCERN 

Certified that the Umroi Cantonment is located 

at a distrance of 32 knis (By road) from Shil].ong town, 

and that satisfactory facilities eo not exist in and 
around Umroi Cantonment for accommodation on hire, Health 

Coverage, education, essential commodities, transportation 

etc. Therefore, Government employees working there have 

to depend to a great extent on Shillong city to meet 

their day to day necessities. 

It is also certified that Umroi is located at 

average altitude of 1032 metres above MSL. 

Sd/-. Deputy Commissioner 
East Khasj Hills District 
Shillong. 

(G.P.wahlong) 
Deputy Conlnissjoner, 
East Khasi Mills District, 
Shillong 

L 
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Annexure..3 

Copy of HQ CEEC Calcutta letter No. 131705/2/1192/Engrs/ 
EIC(3) dated 06.07.91 addressed to E-in-C's Br, New 
Delhi and copy to CESZ and this office. 

PMISIBILITY OF HRA/IJCA TO STAFF OF GE (P) urox. 

GE(P) Umroi under CE Shillong Zone, Shillong is 
situated about 32/35 Kms. away from Shillong. The staff 
of GE(P) Umroi was drawing HR?VHCA as per Shillong rate 
on the basis of dependency certificate issued by the Dy. 
COmmissioner East Ithasi Hills, Diet. Shillong. CDA 
Gauhatj has not stopped the payment of HRA/CCA for Umroi 
wef May 91 and advised that Govt *  sanction for grant of HR/HCA would be required. 

2. 	As such a statement of case submitted by CE 
Shillong Zone, Shillong together with the following 
documents is forwarded herewith each in duplicate for 
obtaining Govt. sanction : 

Copy of Dy. COmmissioner East Khasi Hills Dist. 
Shillong dependency certificate dt. 26 Oct. 9 87. 

Copy of Dy. Commissioner East Khasi Hills DIst., 
Shillong dependency certificate dt. 21 May'91 

Copy of CDA Gauhati letter No. Pay/6 HRA & CCA • 	dt. 09.1.86 (in the case of GE Borjhar), (a) 	
Recommendation of CE Shillong Zone, 

3. 	
In view of above it is recommended that the Govt *  sanction for the provision of HRA/HCA may please be Obtained. 

Sd,.. 

(SD Singh)  
NOo 	 Col

Col(pers) Copy to : 	
for Chief Engineer 

C.E, Shillong Zone 	- Shillong_ Wrt letter No.70402/12/732/EIc(3) 
dt. 27.6.91 and 70402/12/734/EIc() 
dt. 29.6.91. Please forward the 
following direct to E-ifl-C's Branch 
with a copy to this HQ. 

 CDA Gauhati letter in which the 
payment of HR/JjcA has been stopped 
and Copies 

of other corEespofldeflces 
with CDA Gauhatj/anä others 

chrono... logically date Wise. 
 Adjt report from CDA Gauhati 

 
Statement of financial implication with number GE(p) Umroj 	(a) of staff af fected. 
Any other information/docu in support of the Case, 
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Annexure-4 

Tele Civ : 240 

Garrison Engineer(P) Umroi 
Umroi Cantt. Barapani 
Shillong-7 9303 

1651/P 631/EIP 	01 Jul 1 91 
CWE Shillong 

ADMISIBILITY OF HRA/HCA TO STAFF OF GE (P) iThoI. 

A copy of CE MO EC Calcutta letter No.131705/2/ 

1192/Engrs/Exc(3) dated 06 Jul'91 addressed to E-1n-C's 
Br. AHO copy endorsed to CE SZShillong and this office 
is forwarded herewith. 

The information as asked for vide HO CEEC letter 
mentioned ibid is also enclosed herewith for further 
disposal. 

hronologica1 History of the case with date wise. 

May be obtained from your end. 

Statement of financial statement is enclosed 
duly vetted by AAO GE(P) Umroi. 

Please seen chronological History. 

Sd/- Illegible 

(AG Kinikar) 

rrison Engineer (p) 
Copy to 

CEBZ 8hillong11 - wrt CEEC Calcutta letter No. 131705/2/ 
1.192/Engrs/Exc(3) dt. 06 Jul'91. The 
information asked for is enclosed 
herewith for further disposal please. 
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£ 

C HORONOLCGICAL HI STORY OF THE CASE WITH DATE-WISE REPORT 
REGARDING ADMI SSIBILITY OF HR'HCA TO THE STAFF OP GE (P) 
UMROI, SHILLONG-.793 103. 

17.5.91 - AAO Shillong letter No.P14/III/7/322-u 
dt. 14.5.91 received by this office on 
17.5.91 (copy enclosed) in which AAO 
Shillong has asked for the authority 
under which the GE (P) Urnroi is authori-
sed to draw HRA/HCA. 

17.5.91 This office has intimated AAO Shillong 
vide letter No. 1651/P/621/E1 dt. 17.3.91 
(Copy enclosed) that GE(P) Umroi is draw-
ingHRA/HCA at par with staff of Shillong 
on the basis of dependency certificate 
issued by Deputy Commissioner, East Khasi 
Hills District, Shi].lorig in accordance 
with Para 2 (ii) (iii) of CDA Basistha 
letter No. PAY/6/HRA & HCA dated 9.1.86 ( 
(in the case of GE Borjar). 

27.5.91 In accordance with Govt. of India, Min of 
Fin (Dept of Expdt.) ON No.21011/19/88 
E-II (B) dt. 22,9.89 a fresh dependency 
certificate was forwarded to AAO Shillong 
vide our letter No. 1651/P/622/E1p dt. 
27.5.91, but AAO Shillong had stopped 
payment of NRA/RCA w.e.f. May 91. 

30.5.91 A statement of case alongwith fresh D.C. 
Certificate was forwarded to CWE Shillong 
and copy endorsed to CDA Gauhati and AAO 
Shillong vide our letter No. 1651/P/623/ 
E1P dt. 30.5.91(copy enclosed) for obtain-
ing sanction from higher Hq. 

18.6.91 It was requested by this office vide out 
letter No. 1651/P/626/E1p dt. 18.6,91 
(copy enclosed) to CDA Basistha, Gauhatj 
for provisional sanction of NRA/RCA still 
received of Govt. sanction. 

24.6.91 CDA Basistha letter No. PAY/01/vii of 
24.6.91 

28.6.91 CDA Basistaha let er No. PAY/6/HRA,/umroj 
at. 28.6.91(copy enclosed) addressed to 
AAO Shillong and copy endorsed to CE SZ 
Shillong allowing for provisional payment 
for 3(three) months, 

Sd/- Illetjble 
(A. G. KINIKAR) 
E.E. 
G.E.(P) UMROI 
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Annexure-5(Contd.) 
No. 4/il1 
AREA ACCOUNTS OFFICE 

Dated 2.8.91 

To 

The CDA (Pay/Cell) 
Basistha, Guwahati-28 

Sub : Statement of case regarding admissibility of HRA 
and HCA to the civilian employees paid from Def. 
Service estimate and serving under GE Umroi Cantt, 

1. 	Statement of case in triplicate 
relating to admissibility of 
HRA for Def civilians serving 
at GE Umroi Cantt, received 
vide GE(P) Umroi No, 1651/P/ 
639/El dated 24.2.91.. 

Forwarded here-. 
with with the 
following audit 
comments as under 

2. 	D.C. East Khasi Hills Dependence 
certificate at. 21.5.91 

101 Admissibility of HRA toGovt servants whose place 

of duty is outside the qualified city, but within proxi-. 

mity of the said city is dependent on the following 
Conditions :- 

j) 	The distance between place of duty and the peri- 

phery of Municipal limit of qualified city does not 
exceed 8 kms. 

There is no other Municipality notified area or 
cantonment with 8 kms limit and 

It is certified by the collector/iDy. Commissioner 
having jurisdiction over the area that the place is 
generally dependent for its essential supplies on the 
qualified city. 

2.1 It has also been Clarified that NRA will be payable 
to Central Government employees within the area of urban 

agglomeration of classified city vide Govt. of India 
Miri of Fin No, llO2l/6/76-E..III(a) at. 26.10.77(Clarifj... 
cation No 2 ibid), 

2.2 At present, Umroi Cantt. has not been prescribed as 

a constitutent of Urban agglomeration of city Shillong. 

2.3 The Deputy Commissioner, East Khasi Hills, Shillong 

has certified that Umroj Cantt is located at a distance 

of 32 kms away from Shillong and is wholly dependent on 

Shillong city for its essential Supplies, accommodation 

Coritd,. 
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on hire, health coverage, education etc. A copy of the 

above certificate dt. 21.5.91 furnished by D.C. East 
Khasi Hills, Shillong is enclosed. 

2.4 Govt* orders for the extension of admissibility 

of HRA/HCA at par with Shillong to the Def. civilians 

serving under GP(P) umroi Cantt. including staff of the 

AO GE would be necessary as per para 3(b) (iii) of 

Govt. of India Min of Fin, O.M. No. F.2(37)F-Ii(B) 
164 dt. 27.11.65 read in conjunction with their O.N. 
No. 11021/6/76.E.1I (B) dt. 26.10.77, 

Govt. orders will also be required to regularise 
the past payments order w.e.f. 12.12.87 to 30.4.91. 

Sd/- Illegible 

(KIRPA KAR) 
A.C.D.A. 

Copy to :- 

1.. 	C.E.SZ Shillong 
2. 	G.E. (P) umroi Cantt 

J for information 

Sc3/- Illegible 
A.C.D,A. 
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STATEMENT OF CASE PERTAINING TO RESTORATIONØ OF HRA AIW 

HCA TO STAFF OF GE (P) uoi 
G.E. (P) TJmroi came into existence and started func-

tioning in 1970 with official address of SE  Falls, Shillong-
793001. Initially a skeleton office was functioning at site 
at Umroi Cantt. The main office was functioning at Sg falls 
Camp, Shillong, 

In initial stages, only essential staff required at 

sites were attending their duties at Umroi by coming and 

going back to Shillong everyday. As workloda built up, 

essential elements were moved to site office for smooth 

functioning of the Division. However, as no married acco-

mmodation or private accommodation on hire is available 

anywhere nearby Umroi, majority of the staff are compelled 

to perform their duty from Shillong. 

On construction of permanent office accommodation 

for GE(P) Umroi at Umroi Cantt, orders were received from 

higher headquarters to shift the main office from 8E Falls 

Camp to Umroi Cantt. Accordingly, the entire office has 

been shifted to Umroi Cantt and started functioning with 
effect from 12 Dec 1 87. 

4, 	tJmroi being a newly upcoming cantt, the basic civic 

amenities such as residential accommodation, marketing 

facilities, Sbhool facilities in vernacular language, 

hospital facilities etc are not available and it is not 

likely to be available for another one decade or more. So 

virtually for all basic needs the staff of EE(P) Umroi is 

dependent on the nearest towns ip i.e. Shillong which is 

situated about 35 kms. away from Umroi Cantt. 

5. 	On the basis of dependency certificate issued by the 

District Commissioner, East Khasj Hills District, Shillong 
on 26th Oct 1 87 the staff of GE(P) Umroi were availaing the 
facilities of HRA/HCA at par with staff at Shillong till 

April 1991 which has been su denly disallowed by AAO 
5hillong/o GE(P) Umroi wef May '91 on the plea that pay-
ment of HRVHCA at Shillong rates requires Govt. sanction. 
Sudden stoppage of HRA/HCA facilities have caused financial 
hardships to the staff of GE(P) Umroj who are already 

Cofltd.. 
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bearing extra cost of living on following accounts :- 

No bus facilities are available from Shillong to 

Umroi Cantt and back. Staff living at 9hillong 
are paying Rs.60/... per month to the Govt, for 

availing Govt. transport to attend their duties 

which is an extra expenditure being borne by the 
Govt. employees. 

Total strength of staff of this division is 400 

approximately, but only 155 key personnel accommo-

dation have been constructed so far.Hence, more 

that 50% of the staff who have not been provided 

Govt. accommodation are compelled to live in hired 
accommodation at 5hillong at very high rental 
charges since there is no private accommodation and 

staff accommodation available nearby Umroi Cantt 

and the facility of HRA/HcA at Shillong rate is 
withdrawn, they will beput to rear double loss. 

Since basic amenities such as medical facility, 

education facility, market facility etc are not 

available at Umroi Cantt, staff of GE(P) Umroj 

residing at Umroj. Cantt incurr extra expenditure 
to avail about mentioned facilities at Shillong. 

6. 	
In view of the foregoing paras, it is felt that HP..A 

and HA as admissible to Shillong should be Continued to 
be paid to the staff of this division on the dependency 

certificate of Deputy Commissioner Shillorig which has been 

renewed on 21 May '91. Considering all the difficulties 

and inherent problem of the station. It is learnt that GE 
Borjar are enjoying the HRA as admissible to Gauhati. 

though Borjar is far better in all respect that this sta-
t ion. 

Photostat copy of Certificate issued by the District 
Commissioner, East Khasj Hills District,Meghalayadated 

21st May '91 stressing the dependent of Umroi Cantt on 
5hillong for all pruposes is enclosed herewith. 

As per CDA Basistha, Gauhati letter No. Pay/6 Fma & 
MCA dated 09 Jan 86 (Copy etached) One of the qualifying 
COnditions for admissibility of HRA where place of duty 

Contd. 
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is outside the qualified city is dependent upon a certi-

ficate by Collector/Deputy Commissioner having jurisdic-

tion over the area that the place is generally dependent 
for its essential supply on the qualified city. This has 
been obtained and enclosed herewith as mentioned at para 
7 above. 

Payment of HRA/HCA from 12 Dec 87 (when office of 
GE (P) Umroi shifted from SE Falls Camp Shillong to 

a 
Umroi Cantt) till April 1 91 has been objected by the 

Autit authority and from May 1 91 has been objected 
by the audit authority and from May '91 onwards has been 
stopped. 

It is further submitted that GE(P) Umroi is 

situated at Barapani. The road distance from Shillong 

to Barapani is about 32 Kms (being hilly/circuits route) 

but if we take aerial distance it will be within 8 kms. 

Accordintly the employees of Indian Council of Agricul-

tural Reaearch under Ministry of Agriculture which is 

also situated at Barapani next door to Umroi Cantt are 

getting the HRA/HCA at par with the employees serving 
at Shillong on the basis of the Dependency certificate 

issued by the DC East Khasi Hills. 

In view of the circumstances explained above, it Is 
requested to grant HR/HCA at Shillong rate with effect 
from 12 Dec'87 based on the dependency certificate issued 
by the Deputy Commissioner, Shiilong, 

Station : Umroj Cantt 
Date : Jul 1 91 

SdJ- Illegible 

(A. G .I<inikar) 
EE 
Garrison Engineer 
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Annexure-6 

PA 

CONTROLLER OP DEFENCE ACCOUNTS 
BASISTHA, GAUHATI 781028 

No. PAY/6/HRA/UMROI 

Dated : 6.8.91 

To 

Hqr, C.E. 
Eastern Corrunand 
Fort William 
Calcutta-2 1 

Sub : ADMISSIBILITY OF HRA/HCA TO THE EMPLOYEES OF GE(P) 
UMROI CANTT. 

Statement of case proposing admissibility of House 
Rent Allowance/Hill compensatory Allowance for the defen-
ce civilian employees serving in the GE(P) Umroi Cantt. 
at the rate of Shillong together with- 

1. 	Dependency certificate issued by Dy. Commissioner, 
East Khasi Hills, Dist., Shillong. 

Copy of AHQr. E-in.CBs Branch letter No. 02986/HRA/ 
EIC dated 20.7.91. 

HQr. CE Shillong Zone, Shillong letter No.70402/1 t1 
746/EIC(3) dated 18.7.91 and 

The statement containing financial effect, is 
forwarded herewith the following audit report. 

2. 	The case of admissibility of HRA/HCA to the employees 
of GE(P) Tjmroi Cantt, is not covered under the existing 
orders on the subject. Sanction of the Govt. is required 
for payment of HRA/HCA to the employees serving in the 
GE(P) Umroi Cantt, at par with 8hillong. 

BALAK RAN 
A.C.D.A. Copy to 

10 	CWE, SE Falls 	With reference to his D.O,letter 
SHILLONG 	 dated 3.8.91. 
No. 23568/RKS/90/88 

2, 	AAO 	 With reference to his No. SHILLONG 	 dated 2.8.91. P/111/7732 2/I-ri 

Balak Ram 
A.C,D,A. 
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Copy of Ministry of Finance (Department of Expenditure) 
O.M. No. 210 11/19/88..E..II(3)dated 22nd Sept, 1989 
regarding of admissibility of CCA on the basis of Depen- 
dency Certificate, 

1. 	The undersigned is directed to refer to para 3(h) 
of this Ministry's O.M. No. F.2(37)E.II(g)/64 dated 

27.11.65 as amended/modified from time to time, and to say 
that the matter regarding grant of compensatory (City) 
Allowance to Central Govt. employees working at places 
with 8 Kms of the periphery of a qualified city at the 
rates admissible in that city even though they may not 
be residing within the municipal limits of that city, has 

been under consideration of this Ministry for some time 

past. In Consultation with the Staff side of the National 
Council (JCM) the President is pleased to decide that 

Central Govt4 employees working at places within 8 Kms 

of a qualified city which is not an Urban Agglomeratjo 

town/City may be granted Compensatory (City) Allowance 
admissible in the qualified city provided that 

I) 	
There is no other 5ub...Urban municipality,flotjfied 

area or Cantonment within 8 I(zns limits of the places; and 
ii) 	It is certified by the Collector/IPut Corpissjoner 
having Jurisdiction Over the area, that the place is 

generally dependent for its essential Supplies i.e. food.. 
grains, milk, vegetab5, fuel etc. on the qualified city. 

Certificates at (j) and (ii) above will remain valid 

for a period of three years after Which a fresh certificate 
will be required for Continuance of the allowance. 
2. 	

It is clarified that the above Concession is adinjs5.. 
ible irrespective of the fact whether the qualified city 

has been classified for the purpose of CcA on the basis of 
its population under genera' orders or Special Orders. 
Extension 

of existing concession to a particular City shall 

not be construed as classification made general or special 
orders. 

It is further clarified that this concession will not 

be admissible in respect of Places Which are Within 8 (rfls 
of a qualjfj 

CitY/tOwn Which has been given the status of a U.A. twon/city.  

These orders take effect from the date of issue. 
In so far as the persons serving in the Indian Audit and Accounts Department are concerned these orders issued after Consultation 

with the Comptroller and Auditor General of India, 

liincji version of this O.M. is.  attached. 

Sd/_ S.L.Vrj 
Under Secy to the 

GO: Of Ii da 
- 	 - - 
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CERTIFICATE 

It is certified that :- 

(a) *Tjizlroi Cantt is a Non-Municipal area ** village/ 
Panchayat/Non...MjCjpa1 area. 

(b)mroi Cantt is not a municipality or notified area 
or cantonment. 

(c)nroi Cantt is within a distance of 8 kilometers 
from the periphery of the municipal limits of Shiflong. 

£Excpting Shillong there is no other municipjty notified 
area cantontt within a distance of 8 krns from Umroj 
Cantt © and it is generally dependent for its essen€ial 
supplies e.g. goodgrajns, milk, vegetables, fuel, health 
coverage, education, transportation etc. on Shillong Town. 

OR 

(d) Although there is no *** municipality/notified 
area/cantonment within a distEflce of 8 ]ans from Umroj Cantt 
the letter is generally dependent for its essentiaj supplies, e.g *  foodgrajns, milk, vegetabje, fuel, health coverage, education, transporation etc. on Shillong Town. 

Seal, of the Coljector/ 	 Sd/.. Deputy Commissioner 
Signature of the Collector 
Deputy Commissioner having 
jurisdiction over the place. 

Dated 28.1.92 
* Name of the place in respect of Which the proposal 
• relates 

** 	
The Civic status of the place, i.e. village, 
panchayat, non-municipal area etc. should be 
indicated. 

© 	Name of the qualifje town/city. 

*** The name of the other municipality within 8 Kms limit. 
£ 	Delete whichever is not applicable 
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BY SPEED POST 

Garrison Engineer Urnroi 
Umroi Cantt 
P.O. Barapani 
Shillong.s.793 103 

1551/P/457/E1 

Army Headquarters 
Engineer...jfl..jf s Branch 
Kashmir House 
DHQ P.O. New Delhi 
PIN-i 10011 

ADMISSIBILITY OF HWHGA TO STAFF OP GE(P) uxoI. 
Referende your letter No. 02986/HRJ/Umroj/EIC(3) 

dated 27 Mar 92 received under HQ CE Shillong letter No. 
70402/12/819/EIC(3) dated 08 Apr 92, 

Parawise reply of Ministry of Finance, Department of Expenditure E-II(B) Branch letter No. Nil dated 19 Feb 92 
are furnished below : 

Para 2(1) : It is submitted that G E (P) Umroi(Ex.-GE 
(P) Barapani came into existence and started func-
tioning in 1970 with official addressed of SE Falls, 
Shillong Z793011. In the initial stage only essential 
staff required at works site were attending duties 

at Umroi by coming and going back to Shillong every 
days. The staff of GE(P) Umrol were enjoying the 

facilities of IiRAJHCA like all other employees serving 
at Shillong as GE (p) Umroj was situated at Shillong. 

The entire office was shifted from Shillorig to works 

i site at Umroi wef 12 Dec 1927. No. Nd. ACcn.,Market, 

education facilities are avai1ble at tJmroi and to all 
employees as such they are residing at Shillong and 

used to come to their duty place by Govt. vehicle. The 
Caritt is totally dependent on Shiflong for all basic 

needs. As such t is office claimed HRA/}jCA on the 
basis of dependency certificate as per Shillong rate. 

2rxtkj In this connection clause 2 of para 3 (b) (iii) 

of Ministry of Finance (Department of Expenditure) ON 

No. F-2(37)211 (B)/64 dated 27 Nov 65 and Appendix 6 

of Swamy's compilation of the Fundamental Rules and 
8upplexnentaz.y Rules 3(b) (2) under which it clearly 

indice that where staff concerned had to reside 

within the qualified city limits barely out of nece- 

ssity, i.e. for want of accommodation and other amenj... 

ties nearer to their place of duty, are eligible to 
get HRA/HCA at the rate admissible at city, is 

Contd., 
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relevant. Further it is submitted that Shillong has 
been classified as B-2 city for the purpose of HRA/ 

L HCA under special order of Ministry of Finance OM 

No. F4(3)-E 11(B)/71 dated 12 Dec 73 and extended 

vide the Ministry's O.N. No. 4(5)-II(B)/73 dated 

28 Jan 74 and subsequent letters. Accordingly the 
employees of Indian Council of Agricultural situated at 

Barapanj next door to Umroi Cantt are enjoying the 

facilities of HR.VHCA at par with the employees of 
Shillong (letter already enclosed alongwith original 
application). 

Para 2 (ii) : The case is applicable under sara 3 (b) (iii) 

of Ministry of Finance letter dated 27 Nov 65. 

Para 2(111) : Not agreed to, in view of following comments 

Off ice of GE(P) shifted from SE Falls Shillong to 

tJmroi. Cantt on 12 Dec 87 vide this office letter No. 
1651/1/204/E1 dated 12 Dec 87(Copy enclosed for 

perusal please)m before shifting Office from Shillong, 

the staff enjoyed }/HCA @ Shillong rates. Dependency 
Certificates from D.C. East Rhasi Hills obtained on 

26 Oct 87 i.e. prior to shifting of the office to make 
Continuity in claiming HRA/HCA at par with Shi].longr. 
The dependency Certificate issued during 1987 cannot 

in anyway be set aside/proved otherwise, on minor 

ground that the Certificate was not on format as 

required, Dependency Certificate issued by D.C.,East 
Khasj Hills dated.26 Oct 1987 does not alter the Con-
tents of facts. However, to remove this discrepcy 

observed a C.T.C. of the Dependency Certificate as per 
format is enclosed herewith. 

Para 2 (iv) : The distance between Shillong peak to Urnroi 

is 32 KM due to hilly circuits but aerial distance 8 
(M from the municipal limit of Shillong. 

Para 2(v) : The intention is to claim Hil]. Compensatory 
allowces and winter allowances 

i.e. Hill. Composite  
allowance as accepted by Ministry of Finance on the 

of the 4th Pay 
Commission vide paz -a 9 of resolutation dated 13 Sep 86 whIch was 

 Ministry Of Finance 	 accepted Vjde 
letter No.p l5(1)/Ie/86 dated 22 

Sep 86 as the station Unroj i Situated at a height 

Cofltd. 
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of 1034 metre. The height given in dependency 

Certificate by D.C., East Khasi Hills based on 

Survey report given by Survey of India. In this 
connection please also refer Ministry of Finance 
Department of Expenditure office Memorandum letter 
No., F-4(4)-E-II(B)/73 dated 06 Jun 74. 

3. 	In view of above you are requested to take up the 
case with appropriate authority for expediting early 
sanction to avoid unrest among the staff on this account 
please. 

Enclos : 2 Nos. 

S d/- 

(A. G • Kinikar 

EE 

Garrison Engineer 
Copy to : 

1. 	HQ CE EC Calcutta 
2, 	HQ CE Shillong Zone 
3. 	CWE Shillong 

J 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 103 of 1993 

Date of Order : This the 20th day of October, 1995, 

Shri G.L.sanglyjne, Member(Adzninistratjve). 
11 IndIan Council of Agricultural 

Research Employees' Association 
with the office of Barapani, Umroi Road, 
Meghalaya. 

2. Markos Dkhar, 
General Secretary, 
Indian Council of Agricultural Research 
Employees Association, 
Barapani, Umroi Road, 
Meghalaya 

.Applicants 
By Advocate 5/Shri J.L,Sarkar & LChanda. 

-versus - 

1. Union of India through 
Secretary, IcAR, Krishi Bhawan, 
New Delhi.110001 

2, 	Secretary, Govt. of India, 
Department of Expenditure, 
Ministry of Finance, 
New Delhi, 

3. DIrector, ICAR Research Comples, 
for NER Region, Barapani, Umroj Road 
Meghalaya 

By Advocate Shri S Ali, Sr. C.G.S.C, 

Respondents, 

ORDER 

G.L.SANGLYINE, 	MBER (A) 

The employees of the Indian Council of Agricujturaj 

Research, Umroj Road, Barapani, Neghalaya were granted House 

Rent Allowance (HRA, for short) at the rates applicable to 

Shillong for the period from 1.6.90 to 31.6.93. On 7.6.93 

the Director, ICAR Research Comples for N.E.H. Region,shj00 

ordered to stop payment of the HRA at that rate with effect 

from 1.6.1993 as desired by ICAR Headquarters. It has been 
H 

	

	
stated by the respondents that his order was based on the 

Telex 11essage No. 1140 CA 1199 dated 3.6.93 received from 

Contd., P12 
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the Indian Council of Agricultural Research, New Delhi 

(IcAR). Hence this application under Section 19 of the 

Administrative Tribunals Act 1985 was submitted praying 

for a direction to the respondents to pay HRA at Shi].long 

rate to the applicants. 

2. 	The place of duty of the employees of the ICAR 

Research Complex for NEH Region is at Umroi Road,Barapanj, 

Meghalaya which is about 22 kms from Shillong. The ICAR 

could provide accommodation there for 73 staff only and the 

rest out of 365 staff have had to stay in Shillong for want 

of accommodation in Umroi Road. Mr. Chanda, the learned 

counsel for applicants submitted that the ft -'cts and the 

circumstances remain same today as they were before 1.6.1993 

and therefore there is no Justification to stop payment 

of House Rent Allowance at the rate applicable to Shillong. 

lie further submitted that if distance between Umroj Road 

and Shillong is the reason for stopping the payment of HRA 

at Shillong rate the ground taken by the respondents is 

untenable as on the same fact HRA at the rate applicable to 

Shillong was paid for the period before 1.6.1993 and as the 

relevant rules do not mention that the distance of 8 Kms. 

is to be taken as the road distance. Mr. S.Ali, the learned 

Sr. C.G.S.C. resisted the contentions of Mr. Chanda and 

submitted that the applicants are not entitled to the reljef 

sought. Mr. Chanda further submitted that the Director of 

the Research Complex had himself clarified that the Radial 

distance between the Municipal limit of Shillong and Barapani 

is to be kept in view and that the employees are solely depen- 

dabe on Shillong. In View of thexe facts and circumstances, 

he urged that the respondents may be directed to continue to 

pay HRA to the employees at the rate applicable to Shillong. 

Cofltd. 

90-1 
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3 • 	the sanction to pay House Rent Allowance at the rate 

applicable to Shillong to the employees of ICAR Research 

Complex for NEN Region for the period from 1.6.90 to 31.5.93 

was conveyed vide Cowci1's letter No.3-15/90..IAV dated 

7.3.1991. It appears that on 13.5.93 the Ministry of Finance, 

Department of Expenditure made some querries and directed 
that a review regarding payment of HRA at the above mentioned 

rate be made by the Department of Agriculture Research and 

Education and that payment of the NRA should not be continued 

beyond 31.5.93 until such review is completed, The Director 

of the Research Complex submitteã this report on 22.5,93 

and recommended that the employees of the ICAR Hqrs.Barapi 

may be allowed NRA at the rate applicable to 8hillong in the 

facts and the circumstances relevant to them. The ICAR,New 

Delhi directed on 3.6,93 that pending receipt of fresh 

approval from the Ministry of Finance regarding Payment of 

NRA at rare applicable to Shillong the payment of 
NRA at such 

rate to the employees should not be Continued beyond 31.5.93 

There are two types of employees, namely, those 73 employees 

who have been provided official quarters in tJmroj Road and 

those other employees who by compulsion have to stay in 
Shillong and 

attended their duty in Umroi Road by availing 

official vehicles provided by the respondents on payment of 

requisite fares. It is the letter who are aggrieved with the 

order stopping paythent of NRA at the rate applicable to 

Shillong. It therefore appears that these employees would 

suffer hardship if they were paid NRA at the rate applicable 

to unclassified Cities or towns. Perhaps keeping such facts 

in view that NRA at the rate appljcje to Shillong city was 
allowed tto 3 1 ,

5,1993 and that the Director of the Research 
Complex 

 recomeflded for payment of NRA at such rate in hi
s  letter of 

22 ' 5.93
(Annexure..3) It transpires during the 

COfltd,, 
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course of hearing the position remains the same as on the 

date of te'ex message of 3.6.93 (Annexure 1 to the written 

statement). As a result it is not known whether the afore- 

said review Was completed and what final decision was 

taken on the basis of the review. It is also not clear 

from the above mentioned telex message whether fresh 

proposal was at all submitted by the ICAR, New Delhi to the 

Ministry of Finance. The IcAR had paid HRA at the now 

disputed rate upto 31.5.1993, It is gathered that the facts 

and circumstances have till now remained, the same as they 

were before 1.6.93, The Ministry of Finance had sought for 

a review of the admisibility of payment of HRA at the 

rate applicable to Shillong to the employees of the ICAR 

Research Complex for NH Region on 15.3.93. The Director 

of the Research Complex had submitted his report on 22.5.93 

The onus is on the IcAR, New Delhi to clarify its final 

position on this matter to the employees concerned, The 

Respondent No.1 is therefore directed to issue a specific 

and unconditional order stating clearly whether the 

employees of the ICAR Research Complex for NEfl Region, 

ijmroi Road, Barapani are entitled to the HRA at the rate 

applicable to Shillong or not within a reasonable time. The 

interim direction dated 15.6.93 shall remain in force till 

the final order is communicated by the ICAR, New Delhi as 

a result of the Review and shall stand vacated thereafter, 

With these directions this O.A, is disposed of. No order 

as to costs. 

Sd/-MEMBER (ADx) 
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PROCEEDINGS OP THE WORKS COIiMITTEE 1ETING HELD ON 22 

MAY 1996 at 1400 hrs. 

1. 	The works committee meeting called for vide GE 

Unroi letter No. 1692/307/E1(Est) dated 13 May 1996 has 

been commenced on 22 May 1996 at 1400 hrs. and the following 
were present. 

(a) 	OFFICIAL SIDE 

3hri J.K.Kapoor, EE, G 

5hri Vineet Modi, AEE, 

5hrj A.K.Paul, AE, AGE 

Shri G.Krishnarnoorthy, 

Sub/Maj N Rajesekharan 

(b) 	STAFF SIDE 

Umroi in Chair 

AGE E/M Umroi. 

B/RI 

AE, AGE 'T' 

Nair, Office Supdt. 

1. Shri KK Mukherjee, LDA 
ii. 5hri Jaleswar Rai, FGM 

5hri A.K.Chakraborty, Painter 
 5hri Rabin Patgiri, Mason (Hs II) 
 Shri Ram Janam Rai, Mate(Electrjcjan) 
 5hri Dolendra Nongbet, Chowkidar 
 6hri B.K.Xha, Chowkldar 

The meeting has been chaired by the Garrison 
Engineer, and he welcomed all members at the beginning of 
the meeting. 

 The following points received from the staff side 
were discussed and decision taken in the meeting as follows: 

S].. 	Point 	Brief discussion and 	Action No* 	 decision taken 

Communication Due to Paucity of vehicles 	os to put up problem for 	it is not possible to pro- 	draft DO 
school going vide vehicle for school going letter to 
children/staff children/staff from and to 	CESZ Shill- from and to 	Barapani TCP. We have already Ong. 
Barapani TGP been taken up a case with CE 
(rke) 	 SZ Shillong to make up the 

dfic1ency of vehicle of out 
division, but no fruitful 
result could be achjeveã. 
However, a case is bejn • 	 a en .ESZ Shillong through 
a Do letter to make good the 
deficiency of vehicles. 
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2 Repairing of 	(a) The Chairman said that the 1E B/R I key personnel 	contract on road works has 
accn and Road 	not yet been completed and upto Shiv 	the road upto Shiv Mandir Mandir/MES key 	MES key pers qtrs expected pers qtr.There  
is no drainage 	to be completed by 15 Jul  
in the key pers 	96  
qtrs. 	

(b) Chairman directed that the AGE/B/RI 
maint/repairing works of 
key pers accn to be done on 
top priority by DEL and 
sweeage to be cleaned through 

TC 

The Chairman said that drainage 
to be ilade up and a root path 
to be repaired with help of 
local resident and DEL upto 
dustbin. Chairman directed 
that AGE B/R I to take action 
on 29 May 96. 

The Chairman further said that 
the plastic containers (bags) 
are being thrown in the drainages 
as wel]. as all over the Cantt 
area which may be avoided on 
echologjcal problems. This may 
be informed to Station HO.Further 
the shopkeepers of Shopping centre/ 
Rangmen Basti market may be asked 
to stop the use of plastic bags 
forthwith. 

7 Non-availability Due to shortage of stationery JGE B/R I 
of forms of we].- from stationary depot and 
fare matters 	paucity of funds, the Chair- 

man directed that 20 reams 
of duplicating papers to be 
provided by the sub-divisions 
of frs as under to be handed 
over to OS 

AGE B/R I 	- 8 reams 
AGE E/M 	- 8 reams 
BSO 	 - 6 reams 

On receipt of above stationery Os 
will make arrangement to get the 
required forms cyclostyled as a 
weif are measure. 

Contd., 
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1 	2 	 3 	 4 

8 Result of 	
The Chairman directed to call for trade test 	
the results of trade test from CWE and DPC to 	
Shil].ong and inform to the affec- be informed 	.'._ 	-• 	- 

J.riqlvlctual concerned accordingly 
on receipt. 

9 Current 	The matter discussed in detail. The 
progress of 	Chairman said that he will go to CDA 
HCA/HRA at 	Iarengi to discuss the matter regard- 
par Shillong ing HCA at the earliest. Mr. Mukherjee 
City 	 alongwjth one more person will accom- 

pany E for the discussion. The case 
of HR in respect of employees of 
ICAR will be settled after finaljsa.. 
tion of CAT case, as such the case 
of HRA will take time for settlement. 

4. 	
The Chairman proposed that the next works committee 

meeting will be held on 05 Aug 96. The meeting then closed 

as there was no other Points from anybody with vote of 
thank5 the Chair by all members. 

Sd,'- Illegible (A.K.Chakraborty) 
Secretary, Works Committee 

Sd/-Illegible  

(J.K.Kapoor) EE, 

Garrison Engineer 
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uI•TIC OF TH.1wT co:• $IONET RI ItCi IiL.,d i r iiu:i C 

S. 

NO.DCRI3(E)r14193/27, 	 Dated Nong - h, the 2lct. Jf.,197. 
_ 	 S 

To 	 .. 

The' arison Ergineex, 
• 	Urnroi'.Cantoriment, 

Umiwn -,7931Q3. 

sub;- DEPENDENCY CE1TIFICATE. 

Your lettcr NO11511P/191EIP cit. 9-O-)7, 

in referring to the above, I am t"  

DcjndencVeific 	arc reçuested therein for yur 	ry 

3ctU'r3. 

• 4 

Yours f&ithu1iy. 

• 	 D'pu: :niiJ :. 

• 	 i 	'. ) 	 • 	
'S 

• 	#,/ 

Tr 



C, 

C]:RTIFICAT1i; 

It is hereb *
.tl

fied thats 
 

• 	(a) UMRO 	
)i 

IcM 	isa. Non-Municipal area ** villayc/ 
PAFn 

4•I.t* 	 - 

(b) UMOI-,CX..i.3 not a.MUflicipality or notified area ox. 
cantonmentr' 

• 	(c)UNROIc.is_within a distance of 8 kilometres from 
the periphryof timuaipa1limits of $HILLONG 

( _QMROIC~ _11 .a

(4) .exeptingSHILLONGthere is no other niunicipality ntified 
area of 	 8 kilornetres from 

.çenerally dependent for its essential 
supplies e.g'oodgrains, milk, vegetables, fei, Health coierage, 
eductionraijspórtation etc on SHILLONG TOWN. 

	

/ 	•, 	
''• 

OR 
•.(d) AlLhouçh terei8_ No 	mnicipality/nQ4.i1... w.ez/ 
contonment within a distance ot 8 Kxns from UMROI CANTT 
the lqtter1s generally dependent for its essentialsupplies 
e.g #  foodrainilk,vegetables,fuel,health coveraje, 

• 	educatranspotation etc on $HILLONC TOWN . 

	

(( 	 ;•"  io 
Signature of th clic tot 

______________________ 	 • having Jurisdicat ion ovci: the 
Place Isputy Comixi1uL,ni 

• 	 Dated______________  

.Name oft: 	in.respect 	wich the proposal zelaLes. 

** The civic status of the place. 'is, village, panchyat, non-
Imunicipal area etc, should be.indicated. 

© Name of the qulified town/city. 

The name of the other municipality withen 8 Kms limit. 

£ Delate whicheverclause is not applicable. 

/ 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 79 of 1997. 

Date of order : This the 4th day of March, 1998. 

Shri G.L.Sng1yine, Administrative Member 

Shri Subhas Chandra Deb & 70 Ors. 
All the applicants are working 
under Garrison Engineer, Umroi 
Cantonemt, Military Engineering 
Services, Umroi, 
Meghalaya. 	 .... Applicants 
By Advocate S/Shri J.L.Sarkar & M.Chanda. 

-versus- 

Union of India 
through the Secretary to the 
Government of India, 
Ministry of Defence, 
New Delhi, 

The Headquarter Chtf Engineer, 
Eastern Command, Fort William, 
Calcutta. 

The Headquarte Controller of Defence ACCOUntS, 
Basistha, Guwahati_29.. 

The Army Headquarter Engineer_iflcjf 'S Branch, Kashmir House, DWQ, 
P.O. New Deihi_ilO011 

The Garrison Engineer(p) 
Umroj Cantonemtn, Barapani 
5hillong_79303 	 .... Respondents 

By Advocate Shri S. Ala, Sr. C.G.S.C. 

RDER 

G.L.SANGLY,_ADMINISTRATI VEMEMBER  

The applicants are employee under the garrison 

Engineer, Umroi Cantonment, Military Engineering Services 

working in different capacities in Group 'C' and 'D' 

categories. They have been permitted to file this single 

application vide order dated 11.4.1997. In this application 

they pray that the respondents be directed to pay House 

I) Rent Allowance to the appljcant 

City, that is, at the Shillong rate of House Rent Allowance 

Contd.....  
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with effect from May 1991, as the applicants are compelled 

to reside at Shillong and are fully dependent upon the 

Shillong town ship for all basis requirements. They submit 

that they have fulfilled all the Conditions for the 

purpose of granting House Rent Allowance at the above 

rate, Mr. J.L. Sarkar, the learned counsel for the appli-

cants, has submitted that dependency certificate had been 

furnished to the respondents, it was also clarified that 

though the distance by road between Shillong and Umroi is 

32 Kms. but the aerial distance is less than 8 Kms. 

Certificates from competent authorities such as Deputy 

Commissioner, Shillong and National Airport Authority, 

Shillong were submitted in this regard, The local autho.- 
- 

rities have reconiended the case of the applicants and 

discussion between the employees and the administration 

had taken place from time to time, but payment of House 

Rent Allowance prayed for had not been grantee to the 

applicants till date. 

2, 	
Mr. S. Au, learned Sr. C.G.S.0 Supported the 

written statement of the respondents The respondents have 

stated in the written statement that the applicants are not 

entitled to any of the reliefs sought in this application 
as 5hillong is not a 'b' class city. In this connection Mr, 

has submitted that the contention of the respon... 

dents cannot be entertained in view of the fact as stated 

in para 6.11 at Page 15 of the Original Application in 

which the Office Memorandum dated 
	

was sPecifically 
mentioned In support of the genujne5 of this reference 

made by the applicants he also Pointed out to Page 50 of 
Swarny's Compjlj0 

of PRSR Part.-y, 
H.R.A. and C.C.A, 1994 
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Edition, in which it has been stated : 

"It is, accordingly, clarified that all Central 
Government employees working at Shillong are 

entitled to House Rent Allowance at the revised 
rates applicable to 'A' 'B'-l' and 'B-2' class 
cities ........• subject to fulfilment of usual 
conditions for grant of House Rent Allowancets 

He has also pointed out that the respondents have no 

clear vide on this matter. In the case of the employees 

of ICAR tJmroj House Rent Allowance at 8hillong rate was 

paid upto 31.5.1993. There is no justifying reason to 

stop the payment to the aPplicants who are in same place, 

namely, Umroj with effect from May,1991. In this connec- 

tion he had referred to Annexure-10 of the O.A. 
3. 	

1 have heard counsel of both sides, it appears to me 

that the applicants in this O.A. have come before this 

Tribunal with the grievaiicj5 simply because of the 
in- 

decision of the respondents. The stakam matter remains 
Ufldjsposed or before the Army Headquar5 Engi ne _j 

-Chief's Branch, New Delhi. The statement of the respon 

dents that the HRA prayed for by the applicants in this 

O.A. cannot be grantee as Shifl.ong is not a B Class city 

is not supported by any Office Memorandum to this effect. 

The authority of the O.M No. 11014/1/E.II(B)/84 dated 
5.2.1990 and O.M. No. 1102 1/1/87..EII (B) dated 4.5.1990 

has not been controverted by the respondents and they have 

not also stated that these O.M. are no longer in operation. 

The applicants who are working in Uznroj, claim House Rent 

Allowance at the rate of 3-2 class city appljc1e to 
Shillong. 

The respondents cannot make an attempt to Shj11on 

The respondt5 cannot make an attempt to deny the house 

rent to the app1icts by simply stating in their written 

statement "Shiflong being not 'B' class City' in the face 
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of the above O.N. Such contention of the respondents 

simply shows that, at any rate, they have made an attempt 

to avoid the iss 	This is a matter long Pending since 

1991 and it cannot be allowed to linger on in this manner. 

The respondents, Particularly the Army Neadquarer5, 

Engineer...jfl....jf 'S Brrth, New Delhi, are therefore 

directed to make final decision on the claim of the 

applicants after Consideration of the relevant facts and 

rules with regard to the payment of HRA to the applicants 

at the rate applicable to 5hillong. They shall issue a 

speaking order in the matter within 3 months from the 

dateof their rccejpt of this order. The applicants are at 
- 	 - 

liberty to Conte st the decision of the respondents if they 
are aggrieved with it. 

T-he application Is disposed of. No order as to 
Costs. 

SD,' ME1IBER (ADr4N) 

N 
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Annexure-14 

Coord and pers Directorate/ 
EIC Legal 
Engineer-In-Chief's Branch 
Army Headquarters 
New Delhj-110011 

90237/6029/EIC Legal Cell-C 	10 Nov 98 

Shri Subhash Chander Deb & Others 
C/o GE Umroi Cantt(Petjtjoners in O.A. Nol 79/97) 

MES tJmroi 
Shillong 

"• Sir, 

I am directed to refer to the CAT, Guwahati Bench 
judgement dt. 04 Mar 98 in O.A. No. 79 of 1997 wherein 
it was directed that Respondent should take a decision on 
the claim of the applicants after consideration of the 
relevant facts and rules with regard to payment of HRA at 
the rate applicable to Shillong. 

The matter has been considered by Ministry of Defence 
in consultation with Ministry of Finance. As per para 3 (b) 
(iii) of Ministry of Finance O.M. No. F. 2(37)/E.II(B)/64 
dt. 27 Nov 65 staff working in Central Govt. Establish-
ments within a distance of 08 Kms fromthe periphery of 
the municipal limits of a qualified city may be allowed 
HRA at the rates admissible in that city provided there 
is no other Sub-urban municipality, notified area or 
cantonment within the 08 Kms limit and the place is not 
a municiplaity or notified area or cantonment. The case is 
considered on the basis of the certificate to be furnished 
from the collector/Deputy Cojssjoner having jurisdiction 
over the place. 

In this case of Umroi Cantt, no such certificate 
has been furnished showing that it is within 08 Kms from 
the periphery of Shillong municipality as such, HRA cannot 
be granted to you at the rates applicable for Shillóng. 

Yours faithfully, 

Sd/- 
(M.K, Bansal) 
SE 
SO 2 Engr pers 

for E-in-C 

guJcJ 
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O.A.NO. 34 OP 2000 

Shd. S.C. Deb & Others 

...Appiicamts 

-'IS- 	 - 

Union of India & Others 

• ,.Respondents 

IN THE MATTER OF : 

Written statement submitted by 

respondents 

Written statement 

The Inumble respondent8 beg to submit 

their written statement as follows : 

That before submitting para-wise reply,, the pre sent 

status of the pplicants is given in brief as under : 

1. 	That it is submitted that the main applicant 

14ES_228677 Shri Subash Chanda Deb, Fitter Pipe(HS-II) 

has been posted out to Garrison Engineer Shillong vide 

GE Umroi Movement order No..1S15/7/133/E1(Ett) dated 

6.4.99 as amended vide letter No,1551/7/135/E1(Estt) dated 

24.4.99. 

Copy of order ated 6,4,99 is annexed as Annexure-I. 
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That it is further submitted that applicant No 11 

ME S... 223905 Shri Charan Singh, FGM (SK) and applicantLNo. 31 / 

No.71672 Shri Bahadur Sunor, V/Man retired from service on 

31 March 99 and 1.2.99 ()  respectively. (4-1 70""Ct't~))  

That applicant No. 15 MES- 226 1 Shri La? Bahadur Rai 

appj No.47 14ES-229279 Shri Gangan Mishra, Chow, 

applicant No.52 MES-229 289 Shri Darasan Mark, Chow, appli-

cant No.53 MES-229290 Shri BG Momin, chow and applicant 

No.61 MES229563 Shri Banrapbor Kharmaplong,Maz are occupants 

of Govt. married accommodation building Nos 182/5.178/3, 185/1, 

H 185/6, 186/2 respectively.Copy of allobiient letter is annexed 

hereto and marked as Annexure-i1 

That the applicant No.30 MES-229176 Shri Raju Ram Sephoh, 

V/Man(SS) has been posted out oGarrison Engineer Shillong 

on 23 March 95(N) vide this office Movement Order No. 1515/-  

IND/62/El dated 20 March 96. Copy o £ order ± s annexed as 

Annexu re- 

That the applicant No,36 MES-260259 Shri Phrengangi 

Khargongor, LDC and applicant No.43 MES-229236 Smti.D. 

Langatish, LDC have been posted out to HQ Chief Engineer 

Shillong Zone on.l5.11.99() respectively ,  vide this office 

movement order NO.1551/5/705E3/E1(Estt) dated 11.11.99 and 

No,1551/5/7087/E1(Estt) dated 3.11.99. Copy of order dated 

11.11.99 and 3.11.99 are annexed hereto and marked as 

Ann exu re -Thn and Vfl re spec tivel y. 
- 

That the app1icNo.26 MES99 Shrilhrang 

Dingdoh, Ca enter expj\edon 13.3.99\(AN), the\same is 

N 

N 
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::::d: 2. 391s annexed he 	and 

Annexu -VI. 

FZOm. the above it is clear. that the applicants are 

liable for giving mis-representation of facts stating that 

the g all applicants are working under Garrison Engineer 

Umroj Military Station, Military Engineering Service in 

different capacities.' 1  where as on date of filing application 

the main applicant i.e., Shri Subash Chandra Deb is not 

working in Garrison Engineer.Umroi, as well as five other 

applicants are also not working in Garrison Engineer Umxoi 

and three applicants have retired/expired. 

It is also pertinent to mention here that the applica-

tion is for House Rent Allowances and it is claimed in 

various Paragraphs of the original application that all 

the applicants are residing in private accommodation, at 
-------------- 

Shillong and are entitled for House Rent Allowances, whereas 

the fact is that five applicants are infect residing in 

Cove rnrne n t re si den ti al accommodation and are the re fo Xe, no t 

entitled for House: Rent Allowances.Thus there are two very 

important and gross mis-representation of facts and the 

application is liable to be dismissed. 

That thexe.js no Govexyrnient order/sanction for payment 

of House Rent Allowances at the rate of 3-2 Class City i.e., 

at Shillong rate w.e.f, 1991 or from any dates to applicants. 

The Government order on the subject are very specific on 

this aspect. The referred letter bearing No.90237/6029/E1C/_ 

Legal Cell/C dated 10 November 1998(att Annexure_:) 
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issued by Engineer-in_Chief' s Branch, Army Headquarters. 

New Delhi was infact in persuance of directions of Hon'ble 

cx Guwahati. In the judgment delivered by Honourable 

Judge Shri GL Sanlyine in OA No. 79/97 Shri Subhas Chandra 

Deb & 70 other VS U.O.I and other,Judgment dated 4.3.98, 

Hon'ble CAT Guwahati has directed respondents particularly 

the Army Headquarter Engineer-in_Chief' s Branch, New Delhi 

to make fiani decision on the claim of the applicants, 

after consideration of the relevant facts and rules with 

regard to the payment of NRA at the rate applicable to the 

Shilio:g. They were directed to isue a speaking order in 

this regard within 3 months from the date of receipt of the 

order. The referred letterxbearjng No.90237/6029/E1C & Legal 

Cell-C dated 10. 11.98 was issued by Engineerin...chief' s 

Branch, Army Headquarter. in pursuance. of above Court Judg- 

ment after deliberation and consideration of all the relevant 

facts and rules 

(à 	That for the purpose of grant of HRA as well as CCA, 

Government of India has classifd various Cities/Towns into 

separate Groups called as A-i, 	 'C' and unclassi... 

Lied Citie s/Towns based on certain critérjas. Based on these 

critetias Shillong do not fall under any of these classifi-

cations.. Shillong falls under 'C' class cities. However 

under special orders pxormilgated by Government of India vide 

11014/1/EII(B)/84 dated 5.2.90 and 11021/1/87-B-II(B) dated 
HRA at A1/A2  

Pates have been 4. 5.90 hese. special orders are applicable only to employees 
given for Shillonc. 

'having their place duty within the qualifying limits oi and 

not to the employees having their duty at e. place sithated 

outside the municipal limits of Shillong. -Shil1ong 
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That on the basis of Dependency Certificate in terms 

of Para 3 b(ii) as in accordance with Para 3(b) (iii) of 

Ministry of Finance Departhient of Expendithre OM No. 2( 37)/_ 

E2(B) 164 dated 27.11,65, HRA at,a place may be admissible 

only at the rate admissible in the qualified city on the 

basis of its classification subject to fulfillment of other 

cOndiA±ons for grant of HRA,Shillong is a 'C' Class Town as 

per, its classification. Therefore in case of applicantsif 

all the conditions laid down in para 3(b)(ii)/3(b)(ljj) are 

fulfilled, HRA only at 'C' class rates may be allowed in 

this case. 

what Umroj CantEalls under the limits of Ribohi Districts 

whereas Shillong falls under the limits of East. Khasi Hills 

districts. Therefore both are not inter-related, and are 

administrative1ydistjnct identities. 

That House Rent Allowances is admissible with refe-

renc1ace of duty i.e, if the place of duty falls within 

the qualifying limits of the City/Urban agglotnration,jrre 

pective of the place of residence. Therefore the facts that 

applicants are residings at Shillong has no relevance to the 

issue in question. 

e) 	For the purpose of determing distance between place 

of duty and the periphery of the municipal limits, to test 

the applicability of Para 3(b) (iii) of 11inistry of Finance 

OM NO.F-2(37)/E1I(B)/64 dated 27.11,65, distance by normal 

route of conveyance i ,e • Rail or Road, is considered.Ey 

normal mode of conveyance the distance between municipal 

limits of Shillong and Umroi Cantt is more than 8 I<ns. 
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There fore cpestion of grant of HRA based on dependency 

certificate doesnot arise. In this connection Ministry of 

Fin ance: Dep artnen t ofi E xpendi thee E 11(B) Branch proceeding 

12 
	 note dated 19.2.99 may be referred.(Jnnexure_x). 

Z. 	That with regard to paras 2 & 3, the respondents beg .  

to offêr libcomment, 

3, 	That with regard to para 4.1, the respondents: beg to 

state that the statements made by the applicants that "all 

the applicants are working in the cadre of Group 'C' & 'D' 
Jv3L-r 

under.Garjn EngineerCaritt is rnisleading,ftjsrepren... 

tion of facts and is objected to as elaborated in Para-.1 

above. While offering comments on list of applicants, on the 

date of filling application, the main applicants and five 

others are not held on the strength of GarizL son Engineer 

Urn roi. and three applicants have re ti re d/expi red. 

4 0 	That with regard to pares 4.2 & 4.3, the respondents 
beg to offer no comment, 

	

5, 	That with regard to para 4.4, the respondents beg to 

state that except the point that facilities are not likely 

to be available for another one decade or more is an attempt 

at predictions of future, which cannot be a1stantjated and 

should not be judiciously acceptable. 

	

6. 	That with regard to para 4.5, the respondents beg to 

state that the entire sum of HRL paid to the applicants as 
well as Central Go ye rnmn t 	employee s of Garri s.son Engineer 



Umi:oj at shillóng rate from 12the Dec 1987 till April 1991 

or actual date upto which HRlShil1ong rate have been paid 
i-at 

is in fact an overpayment. this over-payment have been made 

by subordinate office of Government of India due to ç9Y 

skghwrong interpretation of Govt. otdersUflionof India 

reserve its right to claim recoveries from the applicants 

as well as other employees for the sum over paid to them. 

The Respondents also pray for judicial direction to the 

applicants to pay the over paid amount back to the Govern-

ment to safeguard Government interest. 

That Umroi Cantt (now Umroi. Mil  5th) falls under 

Ribohi di strict and comes under the ju ri sdiction of eputy 

j I Commissioner Ribohi District, 	Therefore the dependency 

certificate issued by Deputy Commissioner East Khashi Hills 

has no relevance 4  to the issue in question. 

7. 	That with regard to para 4.6 & 4.9, the respondents 

beg to state that 	 the 

subordinate offices of the Union of India had been making 

attempt to obtain sanction of Government of India for grant 

of HRA at par with Shillong rate to the Central Government 

Civil i:memployee s of the Garri son Engineer Urn roi • However 

all such attempt are being made oa under mentioned 

considerations :- 

The subordinate offices are symphathetic and welfare 

oriented towards the grievances of its employees. 

 The subordiante offices aim to provide maximum incen- 

tives and benefit to its employees. 
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Therefore all such events must be vieeed in the list of 

sympathy and welfare oriented approach towards its 

emplorees and nothing more should be read (i3interpreted 

in -these- acts of subordinate offices. 

8. That with regard to para 4.10, the respondents beg to 

state that Garrison Engineer Umroi has approached for 

obtaining dependency certi Licate from the Deputy Commi ssioner 

and approaching CDA Guwahati is only to provide maximum 

allowable benefits/incentives to the employees on sympathetic 

and welfare grounds only. Even requesting for provisional 

p aymen t o £ H RA fo r 3 months is al so Wi th a view o f sympathy 

only. It is submitted that total dependency on Shillong is 

not acceptable keeping in view the facilities available 

at Ijmroi. Even as for accommodation is con sidered as on date 

o 	application, there iz no such.problem prevailing in 

the neathy area4fmroj as stated by the applicant. The main 

criteria for considering the grant of NRA at Shillong rate 

/ is the distance betvje.n Shillong and Umxoi Nil Station. 

• which is 32 Km by road as against the requirement of 8 Km 

as per;.p1icy and is not fulfilled. Army HQ Engineer-jn 

Chieft s Branch vide their letter No.90237/6029/Elc Legal 

Cell-C dated 10 November 98 has issued the speaking order 

saying that NRA to the applicants is not admissible at par 

wi th Shil long rate s. In view of the above the respondents 

submit that the applicants are not entitled for the bnefits 

9. That with regard to para 4.11, the respondents beg to 

state that the apllicants are not entitled to any of the 

relief sought fr as explained herein under 
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That for the purpose of grant of HRA as well as CCA, 

Government of India Ias cUassified various Cities/Towns 

into seperate Groups called as A.-1 A,, B-i, 13-2, 'C' and 

unclassified Cities/Towns based on certain criterias. Based 

on these criterias Shillong does not fall under any of 

these classification, Shillong falls under 'C' class 

cities. Howeverunder special orders progulmated by Govern-

rrtent of India vide 11014r,i/EII(o)/84 dated 5.2.90 and 

110 21/1/87-BIl(B) dated 4.5.90. These, special orders are 
HRA at WB1/B2 	 to 

cities rate have applicableonly employees having thedr place of duty within 
been allowed 
for Shillong. 	the qualifying limits of Shiliong and not to those posted 

at a place sithated outide the municipal limits of 

Shillong. 

That on the basis of Dependency Ceftificate in terms 

of para 3(b) (ii) in accordance with para 3(b) (iii) of 

Ministry of Finance Departhent of Expenditire (DM No.F2(37)/-

E2(B) 164 dated 27.11.65, HRA at a place may be adniissible 

only at the rate admissible in the qualified city on the 

basis of its classification subject to fulfillment of dEthet 

cbndition5 for grant of HRl., Therefore in case of appli-

cants if all the conditions laid down in para 3(b) (I1)/-

3(b) (iii) are fulfilled, HRA only at 'C' class rates may 

be allowed in this case. 

Umroi Cantt falls under the limits of Ribohi districts 

whereas Shillong falls under the limits of East Khashi Hills 

district. There fore both are not inter-related, and are 

adrninis4rtively distinct identities. 
a 
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(a) 	That I-iou se Rent Allowarice is a&ni ssible.wi th 

reference place of.duty i.e., if the place of thty falls 

within the qualifying limits of the City/Urban agglomera-

tion, irrespective of the place of residence. Therefore, 

the facts that applicants are residing at Shillong has 

no re1evance to the issue in question. 

(e) 	That for the purpose of determining distance 

beween place of duty n and the periphery  of the municipal 

limits, to'test the applicability of Para 3(b) (ii) of 

Mini stry of Finance OM No.F2( 37)/Eli (B)/64 dated: 27.11.65, 

di. stance by normal route of conveyance i.e., ai)icor?aad 

i.s considered. By normal mode of conveyance the distance 

between municipal limits of Shillong and Umroi Cantt is 

more than 8 Krns. Therefore, the question of grant of FIRA 

based on Dependency Certificate does not arise:. In this 

connection Ministry of Finance; Department of Expenc3iire 

EII(B) Branch proceeding note dated 19.2.99 may be referred 

(Annexu re-XI). The refore all the referred ON are not 

applicable to the issue in question. 

10. 	That with regard to para 4.12, the respondents 

beg to state that the 1Dc1u±hodt4es (subordinate offices) 

of Union of India, were making attempts to - sortout the 

problem of ERA at par with Shillong rates to employees/-

applicants only with sympathetic consideration and wel fare 

orientedly. Even in the works committee meeting held, also 

the Chairman had discussed the iatte r keeping in view the 

welfare measure to the applicants/employees of Garrison 

Engineer Umroi. 
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That it is further submitted that in case of Indian 
Council of Agricul ture & Re search, the department is 

headed by di ffe rent Mini stry  and to tally di ffe rent e stab-

lishment which cannot be compared with Defence Department. 

That it is further submitted that the case cannot 

be competed with ICAR and the applicants are not entitled 

for the HRA at par with Shillong rates please. 

11. 	That with regard to para 4.13, the respondents beg 

to state that the initial order for grant of NRA issued 

to Ministry of Finance1 Department of Expenditure vide 

their ON P2(37) E1I(B) dated 27.11.65, clearly says, the 

NRA is admissible only at the rate admi ssibIe in the 

ialified City/Place subject to ful filling other conditions. 

In terms of Para3(b) (iii) of this said ON the NRA is 

admissible only at the rate admissible at the place of 

working. 

That as Unzoi Military Station does not fall under 

the Ibnicipal limits of Shillàng since the distance 

between $hillong and Umri Military Station.is  about 32Km 
by Road, the employee s/appl i can ts working under GE Umxoi 

Military. Station are not entitled for the NRA at Shillong 

rates. As per clafjcatjons given for the note 2 of 

Ministry of Finance ON No.11023/3/66-B 11(B) dated 

1.12. 1989 D  it is clear that the NRA of city rates is 

admissible only if the place of work is within 8Kms of 

municipality limits of classified cities subject to 

fulfilment of uial conditions such as dependency etc,. 

In this connection it is not out of place to mention that 

Umroi Military Station does not fall under East Khashi 
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Hills Distrjctbut falls lander Rhbbj District for all 

Pu ipo se s. In view of the abo ye the re spon dents athmi t that 

the applicants are not entitled for the benefit of HRA at 

par.with Shillong rates. 

12. 	That with regard to ara 4.14, the respondents beg 

to state that as per G of I , Ministry of Finance, Depart-

ment of Expendire EII(B) Branch prodeeding note dated 

19.2.99, the question of granting JiRA based on onlyepeiidengy 

Certificate does not arise, In the present case, •Umxoi Nil 

Station does not fall under the JUriSdiCtiOn of East Khasi 

Hills district as Shillong falls under Juricdictjon of East 

Khasi Hills district(umroj Military Station falls under 

Rhjbj district Nangpoi). The Dependency Certificate issued 

by the Deputy Commissioner East Khasj Bills district b7tating that 

Umroi is dependent to a great exten on Shillong City does 

not have any medt. It is also submitted that ih all clarifi-

cations by Nini.stry Finance and Deparnent of Expendithre it 

is clear that the place of work shall fall within 8Km distance 

from the city limits which in this case is 32 Km fm the 

place of work to Shillong City.. 

Thatas mentioned by the applicants that all the 

applicants are serving under the Gardn Engineer Umroi is 

far from true as some of the applicants .have been transferred 

to other formation, some applicants are retired/expired. A 

such the claim is incorrect as on the date of apnlicatjon. 

That all applicants are forced to stay at Shillong 
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due to non-availability of aócommodation at Umroi 

Military Station is also far from true, as part of the 

apt licants have been staying in the Government allotted 

accommodation as on date of application which can be 

verified from the enclosed moment,orders and accommoda- 

tion allotment orders. 

That the applicants are incurring more expendithre 

for conveyance from Shillong to Umroi Mil Station due to 

non- avail ability of accommodation at tJrnroi is not ageed 

to as the accommodation is available with all facilities 

at Umroi Mi]. Station. 

That in-view of the above the respondents submit 

that grant of HRA at par with rate of HRA at Shillong 

for the applicants is rejected.. 

13 	That with regard to para 4.15, the respondents 

beg to state that with a view to consider the case of 

applicants sympathetically and provide relief to the 

employees, the Garrison Engineer approached the 

Commissioner Nongpoh for dependency certificate for the 

purpose of grant of HRA at par with Shllong rates. 

Though the dependency certificate states that the Umxoi 

Mi]. Station is fully dependent on Shiliong for all basic 

needs which is not true but the distance clause do not 

fulfil the rccjuirement that Umxoi Military Station is 

within 8 Km from Shillong. Since the acthal distance 

from Shillong to Umroi Mil Station is about 32 Km by 

raad, hence the respondents submit that the applicants 
are not entitled for the benefit of HRA at Shillong 
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That with regard to para 4.16, the respondents 

beg to state that ift2has already been stated.in Para 

4.15 above that the applicants are not entitled for the 

benefit of.HRA at par with Shillong rates, since the 

main and primzy merit does not fulfil in this case. 

Therefore once again the respondents refute the saine. 

That with regard to pàra 4.17, the respondents 

beg to state that CAT Guwahati Bench Judgment dated 

4.3.98 clearly directs the respondents to take. a decision 

on the claim of applicans after consideration of relevant 

facts ahd rules with regard to payment of HRA at par with 

Shiliong rates. On this, Speaking Order has been issued 

by Army HO EnginerinChief' s Branch vide letter No. 

90237/6029/E1C Legal Cell-C dated 10.11.98 saying that 

NRA to the aplicantsat the rate of Shillong cannot be 

granted. 

That the statement made by the applicants saying 

that"without application of mind Army I-lead Qiarters has 

decided the entitlement of HRAtI is not accepted to since 

Army Head Qgarters has gone through the facts and rules 

and then comrnunjcaed the decision, as Umxoi Mu 

Station does not fall 'within 8 Km from Shillong, which 

is in order 

That in the application itself it has been 
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clearly mentioned that the distance by road from Umroi 

to Shillong is 3214m but the aerial distance is 8 Km. 

For con side ring the case, the di stance I s to be taken as 

the di stance by road/rail only between two places. 

In view of the above facts the respondents beg 

to submit that the applicants are not entitled for the 	) 

HRA at par with Shillo'ng rates. 

16. 	That Wi th regard to pa ra 4. 18, the re spon dents 

beg to offer no comment. 

lop  

Vr 
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VERIFICATION 

I, Shri' Rakesh Saini, Executive Engiheer, Garrison 
Engineer Umroi, Age about 36 years 1  

being authorised do hereby semn1y declare that the 

statements made in this written statement are true to 

my knowledge, belief and information and no material 
fact has been cuppressed. 

And I sign this ye ri fi cation on this the veff4 
day of riar 2000. 

DECLARANT 
dICES!? Sd!,yj 
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Ws4 MLiV & OU 	 1'r1$b' jLi'teeP, tiip't 

nne 

Dnr:1Mi1y 	at1D' 
Pu. i3orapanJ.,Shi1131C. 

I.  • 	1551/7/ '133k 	stt 
? 	 o 	

Apr 99 

	

.. 	ME/22677 3hri Su,bhash 	 * 

I 	' 	
Cli Do b, F/P ipo (B Si I ) ( J hruCh iG ,/M ) 

:a. Yu arc horo1 pcnctY trciSfcrrod tO(E hil1Ofl ' the 

\ 	iritorost Df to state. 	I  • 
- 	 4 	 ' 

I
Authority . )c 	b11l13ChletT*Q' iD a3O1/J.653/i1J uatcd 

, :'\ 	; . .t: : 	'.: r 	•t. 14 . 	', 	
• 1 	

': 	. 	
• 	' 	

•: 	• 	• 

t 	
' 	2, 	1ou 	be rc1iovc 	f 3U dU2Cs fron this ff].cO fl 

- 

	

	10 Apr 99 (ilT') and 4il1 rOPOxt to your 110W .fomation 1t or 

vai11ng usual ouriey, period, 
I 	 - 	

( 

3.'Advar1cc3fTA/jA ney c had 0r applicat+D11. 

14. '- Youwil1 sutnj.t the followinC bcforc loavinC 1.tiS ffico . 

-. a) C,1carancc1COItlf10at 	(b) IjopartUro roport 

c 1dcflt1ty Card rlciy be surrcndcrCd to your now fn1atiOfl 

4 	
1 

d) flat ion Card if arT. 

5. please note that your ,  poy 	ailcoS for tho noith 01 Apr 99 

ald o'wardS wi11 b canod 	yoUr new foiiatiOfl, 

it.1S; 1COifiÔd tht th abo:vO. nicd .i1diV duai s not. t1vo1ve 

I 	
11 a1 dis C i1 3flary ca 0/ CoUrt o f inqu u7 / 

, 	(ktP iiiiaY ) 

• . 	. .• 	. 	. 	 -1 	........... 	.•r..... 	. 	. 	. 	-. 

for GarriSoflJn.CinC0 r 

1 IIQ QE EC Calcutta 1  
UQ CE SZ sllillong 	 *JJLiLS  

Ci,C $hillonC 	 a) B/Pay 	. .tts. 43-.U. PM'W 

	

I 	4. G 	il1ofl 	
/ 	 b 	DA 	 as. 9-±6.Uu PM C 

 As 
5. GDA, 	

c) 0fl4L 

6, LAO A) Shill0 q 	
d) 11 a a 	• Es • 215.00 PM 

'7. MO GE Unroi 
	73.O PM 

All $ubD1V DU 
A 11  Scct111 
( i - i orioJ. ) _ 	

a) 	G P F 	: xts, bc'L). X PM 
— 	 JVC iJO 9135A ) 

Date Of B1rj1 	01 boP l951 	b) C(iEGLS 	: is. 	30.U) P14 

Dat ( Of APpt • : 04. Jun. 19.73 	c) F/4dv 	S 	5. 15). LkJ Pt4 

1). A. 	• . . 	Q. 4j 2OOL. • 	(5/10 j 	) Bal 	750.LO. 

Bo1 	fO:• 	
: 	 : 1 

• 	 . . 	- 	
. -: 	• 	• 	. 
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II. 	
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/El (stt 	 Apr 99 

14J8/228677 91 ri aibliash 	. 
ChDcb, 'F/ipc (HS_ll). 	.• 

( T h rzu gli A Gi? i/M aib Di Vn ) 

zo 1I 

• 	1 4 	ReferenCe this fii.c 'i3vünt Order N3' 1551/7/3/1 
(Estt)dated0G Apr 99. 	 ... 

2 	The fl1W1r1C 	'ido'it is hereby rldc to our abDV 

• . . 	
quoted Mcvciorit Drder k..- 	 . 

Earai'lO . 2 

- 

At 
	Apr99  (A/N )" 

- 	"10 M ay 99 

ara,iIz 5 . C 	11ccs.. f.rthe_nolth. f ) 

k%r "Apr 90" 

'May 9 
••' 

oti1s f1f-y -allccs . 

Yox - 	 1 xs, 94600 PM" 

oad 	.- 	"its. 1376.00 jij)) 

flcttii1s LDcaUct13' . /gVclCc 

"(5/10 .Lis ) i3 11 xts. 750.00" 

kkiad 	 "(G/lQ I'TlS ) B1 x. 	oioo ll  00 

3 • 	All 3thor rjtries .ti1i rcii.fl unchangc 

( R? . 	) 

• 	 • 	
. 

pyt 	 . 	 • 	 fr Ua rris:igi 1 eer 

• 	1, 	• 	IIQ 	ECCalutta 	• 2. J1Q C •SZ ,gljIlDng 
• . 	3. 	•Gw& ajl1ng 	. 	. . 	4. 	GS Ejaillong 

5. 	cDA,Narngi (iuwc1atj 
 

G. LO(a) 	1iLl)ng 
• r7, 	A • A fl G} Urn rDi 	 8. . All &ib i41 VTIS 	•... ., 

• 	• 	L &ctiflS 	
• 	: 

• i• 	•. 	• •. 	. (• ltarn1 ) ........- 

• 	d/* 	• 	. . 	. 	. 
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For Garrison 'ineer Umroi 

: ' •-b 
	

i-II; 

IbVJ 	'\ 	C' 	Lt 	 '• ' 

2. 14sItYa E)DY6TO 	ZMULU(UI 	O' 	fl3 ar' rarite1 /L for (3 1ays 

(si3 NO 	
gg(FT), frojn ('3.3_9(F ) to 

. 	

•-arv , 	
05_3_oo(411fl• 	S 

i...-.. 	.. 	. 	. 	... 	 ... 	.. 	. 	. 	

:. 	••• 	•••• 	
,: 	• 	•.'- 	•. 	..•. 	 . 	. 	... 	 . 	 ' 	. 	 . 	. 	.. 	. 	... 

••-r 	• 
U 	 ' 	 I 	

06 I4ar' 	iejoine'I rIuty. 

: 	
9q(FN) 

J11 , , 	
10 Mar1  Granted commutted leave 

I,/L -'06 days 	
9(FT) for 07 'lays from 

— 01 day 4 	
1_3-°°(F') to i6.'3- 

j 	
("I) on '40 'ebit?b1e 
to 4,i.ays HPL, 

r 	

I 

4. 

	17 Iar' Granted /L f'.i ( "aYS 

- 	
99(F 1) from 17_3_9(F\T to 

• 	
.. -:.: 

' 	 _3_99(A\T). 	. 

22 Mar' ite3Oifle ruty(2_3_ 
- 	 cFL1) bein toy 

(part&.III ends'Wlth i1 No, 2) 

(iP Upa1yaY) 
As 

- - 	
For Garrison inriner TJiiroi 

- 	 a 	

I 

DSD 
r 	 - 

4. 22'05 SdhI 	
IGH 	

31 Mr' SOS on VolUflt3'Y 

— (3 0ENTflAtLIS) 	(SC) 	9Q(A) 	retrement 1ef 31-3-0° 

(Ti) 	
(T) 

I 	 - 	- 	 - 4 	 1tiX. C'13 Shil1"1 letter v0 
1673/367'/l3 dat°' 
28 Jan' 9 

	

4. 502971 5HiI MN')J 3H}& 	
05 Jan' Graite'i. /L for 15 

(t3 	
CHLQ 	c9(FL) 	days froqi 05-1-° °  

(HSi1) 	•:. 	
• (F).to 1p_(A). 

(Ty) 	 4 

OFLEi. 	
91 Jan' heJO]1e 'uty 

	

4 ...  . 	. .• . -. 	
•E/L- - 	95 days 	: 	. 	• . 	

• 9(FN) 	.• (2'-1- 	
being 

H 	-230 days 	
- 	H0111JY) 
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21L)15fl/_ 
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14 

T_1'4J_11M 	 • 	; 
011 
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1b../'T_'7.1/ qiri 	 P1 Feb Ret.'re 	fr'r 
13idur 	ur1r 	 7( ') 	n1rcR 'ri riis"fl .tt 
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/ 11/14D, 62 /El 	I 	" ' ! 	 2 Mr95 	' 	I 
-I •) • 	 __'( 

: 	so 0 

- 	 1 
v 	I 	L1t 	t ,i 	_ ii% 

I 	
I 	j 	As 

IT 	r  
 

I ooTIOI 	
p 

I 	you 31 hrcbv prflflt 	trnforo 	o r 1 	11on on - 

ri 	i I 	, 	j)) ( 	
fl t hq 	i - t1 	t O 	st t 

I 	 ti ; Ct SbLl3'i pomofi ot1/pOtifl Order NO/ 

I 	
I 	 ...5/O9/i'L dtcd 02 Fob 95. 	 - 

Il 	
I 	

I 	

% 	I 	
I 

I 	 :cu 	\T b'1 roijeved froir tii.s office on 27 Mar q5(FN)jafl'3. 

\ 	
j)OTL to  yOU1 WW 

Ij _ 
I( 	:roi nn 1/jo1r'1y per1) 	zdrn1ssib1O. 

I 	 4 	• ? oU wi31 £ub!Lftt th folloW.fl ofl or Iefore 27 Mar s  951 to tbis 

.- 	. 	 •:•• 	-. .••• 	. 	.. 	
•: 	:., 	I 	

•: 	.:I 	.:: 	. 

1
t. 	 I 

I 	' •i (a) Rt1o nIrd (BQ Dep3rU?e Report 	earafl e ei (.)V C1 iificate 
fron A] 1 co.Ptneorne(L 

Id0jt,tr Cdr'1 SS11 3d by thi 0ffi'c tc be u1Lei1dor3 at flOW 

J 	
d 101)/lUll t foi. f rhcr ac1ofl 1  

•It°..nay be notd that your °p 	0n,a11QW. 	3r. the month of. 
i&r 95 I1b be'1 c1aiud by this o:f ice dfld pay arid' allowances for bho 
month cf-apr '95\orrardS will be cainied/pdid by your new uratj'forPlaclOn, 

I Lit tcrrepoTtl 
 

Dte of Bjtli , 18 31q5nJte ot1Ncd, TnreTdGI1t i( -I112.'1gqa. 

U. /C No , l0b94L - 
	I 

ay

1  

• CL 	06' dajs(upto 1995) 	 / 	N 

/ 01 da\ 
	( 	Kapoor) I 

Ei 
GarrlSOfl tncneer 

I 	oCraOf n_ncr E3strfl ComflarLd n I 

/ 	Ft' CItISZ Sbil:.on 	
. 	(FORGL$!IIJJ0NL_0Lfl 

-\ 	lD1iO' 	
I flC1 	 l 	4c/ 	1 

0 Cx £bo 	
i( 	(u') 14 	 H 	 50/ - 

o () 	
SDi 	 s 123/- 

'1 	
dyafl 	1 draflgi,, Gii 	fl11 rIR 	 s 	7 

1Dj(Fh1 	MGtA 	I 	 dUftlQfl 

I 	 fc'e Copy' 	
I 	 GP1' S'bs 	n (100/- 

o 	
I CGGI3 I 	r 15/- \ 

I 	 GPF d 	
2r  /1,r 	'rf) 

I 	 1( i1P 	
I 	 idVdflCC dr3wfl 	 - 

7' 	
1t• 	 'i'i 	- 	 - 	which balaflUe N ±z7/t0 be 

rcoer @ N 125/- 

) 	
7i Ej 	 Fet LdV taeflN 6cY1/- out 

of WhJ c rs 300/- to he rcoVe d 

L 	 fran ,the mdi. @ rs 60/- pri, 

(II 	'.1 	•i:,:1.:I:1ti jj- 
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Gaxrison 	 Mtnroi . 	..- 	 Umroi 	 Mily 	Sth 
ar aPan 1IO:Shi11ong_79310 1vItgnajy) 

Nov 99 
flES/260259 	. 	 . 
Shri 	K hark OP9.0r, LEC 

 1 

LAL TURN'OVERPOSTING SENSITIVL TO 
)LtJJNON SENSITI AND VICE VERSA 

1 	Yoarehereypeaneti 	
to HQ CE Shi110 • 	 Zone,,shjjloflg.j. 	

interest of. the SateG 
lii 	

I HQ CE.Sz Shll1ong:.letter.N0t7Q72// 
dated 28 Oct 99. 	

,..,. •; 
2 	-YOU wi11 be. .Eeljeved of your;dutjésf 	this office on 

__ 	
99 (AN)) and viii report to your new 	after 

	

availlng% usual Joining/journey peroc1 	
I 

You will submit the following bf.ore.ieavjg this office : ( 	 r i 
(a) Departure repott 4  (b) l

c1ea n e certificate fr 	all concerned (c) Ra.•tjo card0 
I. 	.... 	

-': 	., 	. 	
•? 	•: •  You w 

ill-,aurrenderrYOur pêrmaent IdentIty Card bearinj 
No B-607572 to your new HQ for 1destxction at their end

0  
j Please note rthayour pay Nov 	 n allances for the month of 99 will--be c1aed by:.thj Office and Dec 99 be claimed by your new 	 Onwards will 

HQafe reporting for duty there 0  
I 	

I 	 I 	I 

6  

. be had. onJap1jcatjon - 	 . .. 
7. .he ifldjVdl,1j5' not 	

v1ved in any discipliflary/SPE/ 
C of i and Vigi1 	case 0 	 .' 

ij 
(Rakesh Saihi) 

	

4. 	AA O,Shillon
. 	 aSic •, 	 11 ar 

	

50 	CDA Nar 	ii-: 	•. •I•\l.. 	

DA 	
,, 	 1521OO JCDA Funds:Neet: 	TA 	1. 	 - 

AAOGEIUmroi . l• 	 75.0o  HRA 	•- 
All section 0 	 206 oo. 	CHCA 

	14000 SDA 	•- ::. 	514.O ave

PM 	 I  R/H - 02 days 	 '- 	
2X 

E/L - 256 days 	 CPF C No 107921 . 	
-, GPF recovery 12/24 Inst ® 50000 Date of Birth: 30.1.64- 	
for Rs0 

12,000/ already recovered. Date of Appt : 01-1..83 	
upto 11/99 

	

DNI 	- 	
01-1_2O 	

Balance Rs,0  6500/ 



e cl - _ 
( Rako- sh Sajj ) 

ti .i no Cr 

PO-tailS of  
tCE 

Py 	t1,1 
ill )flT' 	/"I!2ft 

iBaj. 	Pay - 	 (I3Li, 
- 	l52i.O TA 

HRA 
- 	75 •  
- 	2 	.O() 
- 

fl 
GFF 	13ub 	RG. 5/- P4 

F A/C No : 	197 12.I C 	1ThT' 'rL-' 	ro-v4.U3r • 	•1i 	i;  . 	Baj ; (Ii 	- 	3/-. 

N 

()N0V '29 	
(i MiS/22g236 Smt 	

JM- Vu Darlaris  Lan stich LDC(Pt) 

LOCAL WRNOVE POSTING NSITIVE TONO 

1, 	
You arn, hiehy ianontjy transfrr 	to HQ CE Shillong Zoijn, ah.1.ij-- in •th i:riterest of the 

state. 
Authy : HQ CE 	Shiliong letter No 	70762/2C/2IC(I) dated I Oct, 199, 

2 	Yu 
will be relieved of your duties fr 	this office on Nov g (AN) and u report t0 your Now HQ after availg US Ual ioi:1ing/jouy pe-jo(1 

3, 	
You wiji submit thd f0liop 	fore leaving this office:_ 
(a) Dopartur report (h) 0ianc Co 
	a rtificto froi all Concerned () Ratj- Card, 

4. 	You will 5rofldr 
Your perranont IdOntity Card bearing No : 	

to your now HQ for 
destruction at their end. 5.P11D.,xie

note that Your pay and allowances or the month of Nov 	
9 wjlJ be iajrned y this offjc0 an 	Onwartis wjfl be ia1med by yo 	i.:Mw 	 after reporting fr duty 

there, 
6, • Mvan of 	

ay heIadn 
I. 

•'I r 
-- 

4"o iflcljvjrlual is not involved I and Vi11anco case, in any,  

\ 	 : 
, Calcutta 

\ 3 
Hq CE ShillonC Zorv 

\ 
'5 

JUO 8hj11on 
rDA Narangj 

Mrut 
ki.O GE Urnro 
Jii SOrtj 

\ 'rc0 of 
- 02 days 	r'%H 02 days 

in, 	irpf, - 1111 
: 
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Tele : 3019376 	 Coord and PerS pirecerate/EIC Legal 
Engineer-In-Chief'S Branch 
Army HeadquarterS 
New Deihi-ilO011 

90237/6029/EIC Legal cell-C IONOV 98 

Shri Subhash Chander. Deb & Others 
o/o G.E. Umroi Cantt (petitioners in OA O 

• 	
N

79/97) 
MES Umroi 

t!2fl9 
Sir, 

I am directed -Co iefer to the CAT, Guwahati Bench 
judgement dt 04 t•'iar 98 in aA No 79 of 1997 wherein it was 
directed that Respbnent shoud take a decision on the claim of 
the applicints after consideration of the relevant facts and 
rules with regard to.payment of HRA at the rate applicable to 
Shiliong4, 	 '. 

2 4 	The matter has been considered by MiriiSry of Defence in 
consultation with Ministry of Finance. As per para 3 (b) (iii) 
of Ministry of Finance O.M. NO F2(37)/E.II(B)/64 dt 27 NOV 65 
staff working in Central Govt Establishments within a distance 
of 08 Knis from the periphery of the municipal limits of a 
qualified city may be allowed HRA at the rates admissible in 
that city provided there is no other Sub-urban municipalitY, 
notified area or cantonment within the 8 KmS limit and the, 
place is not a municipality or notified area or cantonment. 
The case is considered on the basis of the certificate to be 
furnished from the Collector/Deputy Commissioner having 
jurisdiction over the place. 

3, 	ih this case of Umroi Cantt no such certificate has been 
furnished showing that i is within 8Kms from the periphery of 
Shillong municip8lity ;. such, HRA cannot be grantedtO you 
at the rates applicable Ear Shillong. 

'Yours faithfully.. 

MKEansal 
SE 
so. Engr pers 
For E-in-C 

z 
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• 	Ministry of Finance Department of 
Expenditure E-xI(nX E%raach 

: Proceeding note. 

(9 
4r 

This is regerding grant of Ha'HC to the 14ES civilian 
personnel serving under G (P) umroi Ce.ntt at the rates 
applicable to shiliong wef 12.12.87 under pare 3 (b) (ii)/3 
(b) '(iii) of this Ministrya ON NO dated 27 NOV 65 (65), as 
amended from time to time, 

26 before the case is considered ftrther in this MinIstry, 
the following points may be clarified :- 

c 1) 	The rate  of }ffiA a1lowd to the emplyee of GE (F) 
Umrci by the Ministry of Iéfence from 12 Dec 97 my may he 
indicated 0 	i relevant to mention that NRA at 
1 2' clasA rates is drniss1ble to ernplsyess work1n at 
shill.ng under the specil orders 	iib1 issued 
by this Xlinistry an 05-2-90, These Orers ar applicable 

• only to employees having their place of duty within the 
qualifying limits of shiXlong and not to those posted 
at a place situated outside the municipal limits of 

• shiilong. On the basis of dependency cettifictes in terms 
of para 3 (b) (iii) or in accordance with the provisions 

• contaifled in the Pare 3 (b) (ii) of this P4inistry's ON dt 
• 27 Nov 5, TiRA at a place will be admissible only at the 
• rate admissiie in the qualified city on the basis of its 

classification, thillong is a 'C' class town as per its 
classification for the purpose of FZo Therefore in case 
of Umroi,; if all the ccndition laid down i n pera 3O) (iiX 

• /3(b)(111) are fulfIlled, NM only at 'C' class rates should 
- have been allowed 4.nthig case, Therefore, if HRAat 'A' Class 

rates had been allowed by .initry of Defeice this needs 
• 	to be recovered, 	•. 

ii) It i also not clear whether the propos:l has been 
• referted to this Ninstry in terms of Para 3 (b)(ii) in terms 

• 

	

	of para 3(b) (iii) of this Ilinistry's ON dt 27 Nov 5. The 
case for HRA under these.two.paras are considered on 
•differeratpararneters, In thrms of Pare 3 () (ii), Adniinistra 

• tive iinistrie may themselves allow Ht, provided all the 
conditions laid dawn therein are fulfilled, 

• iii). If, However, the case is to be examined in terms of 
11% 	 •..•_ 	 -- 	 - 	 - 	 - 	 - 	 -- 	 - 	 - 	 - 	 - 

it may no mentioned that NRA on the basis 
of dependency certificate is allowed only from the first of 
the month in which the dependencl cerfificate Is issued. . 
Th. this case the dependency certificate is dt 28-1-92 0  
Therefere,.HRA.atICL class rates (Shiflong rtos) may be R*k 
allowed .only.from the 1st January 1992 and not from 12th 
December .  1987, • Therefore the entire payment on NM made 
earlier will have to be rezovered. However,, to avoId any 

• hardship to the 'employees, Min of Defence may like to 
obtain a correct dependency certificate wef 1212-87 

iv) It has ben mentioned in the CrtifIcat dt 2-10-87 
that Urøi is located at a distance of 32 Jns by Road from 
thil).ong whereas in the rtiicate'dt 05-9..91 arld 28-1-92 
it has beezn.statediz that .iroj is w1thin 0 1e from •Shillong 
The reasons for this discrepancy may e clar.fied. 

v). It is not clear whether the intention is to allow Hill 
Compensatøry allowance (C) or compensatory City allowance 

I' 



4 C3; ). 
(CCA)6 In the notes on Page 13/ante, HCA has been mentioned. 

However, in the returning Note, CCA hs been mentioned. 2k 
- 

	

	 This may be clarified 0  If HCA has been pnid in Urnroi on the 
basis of dependency certificate, the entire pament needs 
to be recovered because there is no provision of grant of 
HCA on the basis of dependency certificate. If CC/ has  
been paid in Umroi, this also needs to be recovered because 
ShilJMng is a UA town and prior to the issue of this 
MinistrylsOM dt 22s99 CcA is admissible in respect of 

0 

	

	 pces within 8 Kns of a qualified city which is not an 
urban zgglomentation towrv'city. 

j 	 30 Ministry of Defence may clarify the habove points and 
refer the case through the level of Adthti.onal PA. 

Distance between the two ;places is to be reckoned by 
the normal route of conveyanáe, namely road or rail. In this 
case, since the distance is more then 8 Ions, namely it is 3235 

0 	 0 	
Kmns by road, the question of grant of dependency, therefore, 

0 

	

	
does not at all arise. HI7 is accordingly to be regulated 
with reference to the place of duty 0  Since Umroi Cantt is an 

00 

	

	 unclassified place, IfRA to the central Govt civilian employees 
serving at iYmroi •cantt. has to be regulated as admissible in an 

0 

	

	
unclassified city wef 01-4.8. Prior to that, no 11RA should be 
admitted at that placeo t4inisty. of Defence are, accordingly, 

• 0, 	
requested to advise CGDA to take necessary action for immedite 

0 	 recovery of the over payments of HA made in this caSe. 

2. Unlike HL\/compensatory(City) Pllowence (cCii),. Hill 
compensatory Miowance (HC)/composito Hill compensatory 
AlloancefCH) cannot be granted on the basis of dependency 
in terms of Pars 3(19) of this Ministry's CM d ted 27-11.5, 
however, if t.Tnroi cantt is situated at a height of 1000 metres n 
and above, Ministry of Defence may obtain the requisite corti- 

• 	 ficate from the survey ofIndia and take necesery action for 
0 	

grant of HcA prior to 01-10-8 and CHC7 wef 01-10-36 having 
regard to the instructions containdd in thths Ministry's OM No 0 

	

	
F.5(3)-EII0E/4 dated 29-51964 as amended/modified from time to 
time. However, no compensatory city allowance can be paid in 

- 	 Umroi Cantt as it is an undzissifiecl piece. If any payment on accOl 
• 	

0 	 account of CCA has been made to the central Govt employees 
serving in tJmroi Cantt the same should also be recovered from 
the concerned employees. 

• 	 3. Dir(ia) may please aee before the file is returned to 
1 	 Ministry of Defence. 

(sLvErMz) 
US E-II(t) 

0 19-02-.1992 	
0 

Dir(G) 

CT C 

EE 
0 	 Garrison Sngirieer Umroi 


